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DIRECTORATE GENERAL OF FOREIGN TRADE
(DES‐II SECT10N)

RATIFIED MINUTES OF THE NORMS COMPIITTEE‐ II MEETING

NO.18/81 DATED 21.11.2017 ACTUALLY HELD ON 22.11.2017

Plcase Note

(i)  For infollllatiOn of exporters,NollllS COmmittec― H handles ali cases pertaining to
flxation/ratiflcation of nolllls fOr Export Products falHng llnder ITC(HS)ChaptCr 72 to

76,78 to 80,85.Communications in respect of cases/pertaining to NC‐ II may bc sentto

emttl address:nc2.d2■ のnic.in

(li) In certain cases thc decision of the NollllS COmmittee refers to thc Recommendations/
Observations/Deflciencies reccived frorn thc concemed Technical Authority. Wherever

applicable,a scanned copy of such document has been placed at the end ofthe Minutes,

in running seHal orders. The concemed fl口 rb/company may go through the sane and
rcspond accordingly.

(五 i) Similarly,a scarmed copy of the blank Standard Deflciency Follllat,Which may flnd a

refercnce in NC decisions,has also becn attached in the end.This may also be refelTed to

by the concerned f111lycornpany and may be respOnded accordingly.

(iV) The NollllS COmmittec has taken decision only with respect to technical aspect/wastage
nolllls. While redeeming thc applications, RAs should check that the applicant has

AllflHed aH requiremcnts as prescribed  in policy/procedure including thosc in Policy

Circulars No.50/2009‐ 2014(RE 2010)dated 28th Deccmber,2011,Policy Circular
No.14(u‐2012/2009-14,  dated  4th  February,  2013  and  O.M. No.
01/92/180/Misc./AM.13/PC― V1/10 dated 15.04.2014 or any other provisions under
FTP/HBP fOr EODC.

The Meeting No.18/81 dated 21.11.2017 ofNollllS COmmittee‐ II for the year 2017‐ 18
was actuany held on 22.ll.2017 under the Chaillllanship of Shri Jaikant Singh, Additional

E)ircctor General of Foreign Tradc to consider the fo1lov√ing applications for ratiflcation of
nolllls in respect of advancc authorizatiOns under Duty Exemption Schemc (Chaptcr-4)of

Foreign Trade POlicy 2015‐ 20.The fo1lowing rnembers were presentin the mccting:‐

Minutes of the Meeting No.l8/81 dated 21.11.2017 ue confirmed by the Members.
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Case No.:6′ 16/81‐ALC2/2012

MEETING NUMBER 118/81-ALC2/2017 MEETING DATE:21112017
Party Name:CROMPTON
GREAVES LIMITED、

Lic No Datc10310709777

20092012

:NC noted that DHI deflciency letter sent to fll111 0n 21 08 2017 NC decided to

the same to DHI and defer the case.

case stands deferred to 09 01 2018

Party Name:MAK CONTROLS
AND SYSTEMS PVT LTD

: NC observed that application for the above AA had been referred to MoD for
NC decided to await their comments and defer the case.

casc stands deferred to 09 01 2018

Meet No7Date:18/81‐

ALC2/2017
21 112017

No/Date:0510363701 Date:
012018

:NC observed that application for the above AA had been referred to MeitY for
NC decided to await their comments and defer the case.

case stands dcfcrrcd to 09 01 2018

Party Name:MOTHERSON
SUMISYSTEMS LTD、

Date:
012018

: NC observed that application for the above AA had been referred to DIPP
Chemical Division) for comments. NC decided to await their comments and defer the case.

case stands deferred to 09 01 2018

Partv Name:SIECHEM Meet No/Datc 18/81

TECHNOLOGIES PRIVATE ALC2/2017
21 112017

Meet No′ Date:18/81‐

Case No.:1/23/81‐ ALC2/2013 Meet No′1)ate11 8/81‐

Case No.:16/20/81‐ ALC2/2016 P征

"Name:iCON POWERSOLUT10NS PVT LTD

101/81/050/00449/AM17/ :05/23/040/00227/AM14/

Case No.:73/24/81‐ ALC2/2013 4ヽeet No′1)atel1 8/81‐

Lic No/Date:0510371064

14112013

Case No.:6/24/81‐ ALC2/2013

Lic No7Date10410152322

O1201827112013
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Decision : NC observed that application for the above AA had been reierrea to OOr ?o.
comments. NC decided to await their comments and defer the case.

The case stands deferred to 09.01.2019.

Decision : NC observed that application for the u
ments. NC decided to await their comments and defer the case.

case stands deferred to 09.01.2019.

Decision : NC observed that application f
comments. NC decided to await their comments and defer the case.

case stands deferred to 09.01.201g.

Case No.:43/14/81‐ P田りName:MAK

Decision : NC observed that ;
comments. NC decided to await their comments and defer the case.

case stands defelTed to 09.ol.2018.
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Party Name:TATA BP SOLAR
rNDIA LTD

リ

No.:7/24/81‐ ALC2/2013 Namc:SIECHEM No/T)ate:18/8ト

PRIVATE
1.11.2017

File 152323 Date:
1/81/050/00395/AM14/ 193/AM14/ ll.2013 8

No.:84/24/81‐ALC2/2013 No/Date:18/81‐

1.11.2017

1蹴鼎
α0710101901 Date:

012018

No。 :85/24/81- Name:TATA POWER iect No/Date:18/8卜 ALC2/2017
1.112017SYSTEMS LTD

File File 10102050
1/050/00473/AM14/ :07/24/040/00413/AM14/ .02.2014

AND SYSTEMS
No/Date:18/8ト

7

Date:
l.2018

to NINRE for
: NC observed that application for the uUffi
r. NC decided to await their comments and defer the case.

case stands deferred to 09.01.201g.



PRIVATE LIMITED,

Lic No/Date1051 0386026

08052014 1腑辮:
: NC observed that application for the above AA had been referred to DOT for

NC decided to await their comments and defer the case.

case stands deferred to 09 01 2018

Party Name:SMART CARD IT
SOLUT10NS LTD

Date:
012018

: NC observed that comments by MeitY were referred back for re-consideration. NC
to await their comments and defer the case.

casc stands dcferrcd to 09 01 2018

り 1器『 泥50Ю067″AM Ⅳ  卜:ら鵬 90∞0″AMⅣ
Date:
012018

Case No.:20/15/81‐ ALC2/2014 Meet No/Date:18/81‐

Lic No Date13110064957

Pa●y Name:VNDHYA
TELELINKS LTD,

Case No.:55/13/81-ALC2/2014 Mcct No Datcl18/81・

Lic No/Date:1110028126

19012015

:U NC observed that application for the above AA had been referred to DOT for
NC decided to await their comments and defer the case.

case stands deferred to 09 01 2018

No.:5/24/81‐ ALC2/2015 NaFnC:PHOENIX No Datel18/8:‐

PVT LTD

Lic No′ Date1031 0795328 Defer Date:
15042015 O12018

: NC observed that application for the above AA had been referred to MSME for
NC decided to await their comments and defer the case.

case stands deferred to 09.012018

Nalltc:JAY BHAWANI
AL INDUSTRIES

Case No.:32/14/81‐ ALC2/2016

103/94/040/00377/AM16/

No/Datc:18/81‐

Lic No Date:0310798078

11082015

: NC observed that hard copy of the application not received from the RA, Mumbai.
decided to ask the RA concemed to provide thee set of application alongwith relevant

¢

Status:

DeFerred

HQ Flle

101/81/050/00283/AM17/

DeFer Date:

09012018

4



ents for consideration of the case.

The case stands deferred to 09.01.2018.

case stands defened to 09.01.201g.

Mcet No//Datc:18/81‐

ALC2/2017

Decision : NC observed that application f";
comments. NC decided to await their comments and defer the case.

The case stands deferred to 09.01 .201 g.

Meet No/Date:18/8ト

case stands deferred to 09.01.201g.

Lic.No/Date:101oo59344

17.12.2015
Date:
.01.2018

Decision : NC observed that uppli.utio
comments. NC decided to await their comments and defer the case.

case stands defelTed t0 09,ol.2018.

Case No,:29/24/81‐ ALC2/2015

Date:
.01.2018

町

Decision : NC observed that upp
comments. NC decided to await their comments and defer the case.

lr寵
Status:
Deferred

軽ぃに

Party Name:VEER-O- METALS
PVT LTD

121.11.2017

Case No.:25/24/81‐ ALC2/2015 Parry Name:FCI OEN
CONNECTORS LIMITED ALC2/2017

21.11.2017

Party Name:FCI OEN
CONNECTORS LIMITED ALC2/2017

21 112017

Party Name:FCI OEN
CONNECTORS LIMITED

レ

No.:43/3/81‐ ALC2/2017

File Filc

1/81/050/00077/AM18/ 191/AM16/
10108701 Date:

l.2018

17.12.2015

1010059345 Date:
8

:NC observed that application
r. NC decided to await their comments and defer the case.

No.:28/24/81‐ALC2/2015
No/1)ate:18/81‐

File F‖c
1/050/00530/AM16/ 10/24/040/00083/AM16/

No/Date:18/81‐

7

1.ll.2017

Lic.No/Date:101oo59346

18.12.2015
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: NC noted that DHI Deficiency letter was issued to the company on 11.07.2017.
C decided to send a reminder to company and defer the case

casc stands dcfcrrcd to 09 01 2018

Party Name:FCl OEN Meet No′1)atc:18/81‐

CONNECTORS LIMITED ALC2/2017
21 112017

Date:
012018

: NC observed that application for the above AA had been refened to MeitY for
NC decided to await their comments and defer the case.

case stands dcfcrred to 09 01 2018

Mcct No Date:18/81‐

ALC220i7
21 112017

Date:
012018

: NC observed that application for the above AA had been referred to MeitY for
NC decided to await their comments and defer the case.

case stands deferred to 09 01 2018.

10802152

1022016

: NC observed that application for the above AA had been refened to MSME for
NC decided to await their comments and defer the case.

case stands defcrrcd to 09 01 2018

10063235 Date:

10022016 012018

: NC observed that application for the above AA had been referred to MOD for

lzr .r taon
Lic No′ 1)ate1081 0136801

29122015

Case No.:26/24/81‐ ALC2/2015

Lic No/Datc11010059352

30122015

Case No.:27/24/81‐ ALC2/2015 Party Name:FCI OEN
CONNECTORS LIMITED

Lic No′つate11010059351

30122015

P釘

"Name:FLASH FORGE
Mect No7Date■ 8/8ト

PVT LTD

Case No.:23/2/81‐ ALC2/2016 Party Name:vEM Meet No Datcl18/81‐

TECHNOLOGIES PVT LTD

NC decided to await their comments and defer the case.

‐

Case No.:21/14/81‐ ALC2/2016

軸̈
HQ File

01/8177050/00272/AM17/

RLA F‖e

103′94/040/00856/AM16/ 階肝器:



case stands deferrcd t0 09.o12018

Patt NameiFCI OEN
CONNECTORS LIMITED

case stands deferred to 09.01.2018.

Pa"Namc:FCI OEN
CONINECTORS LIMITED

case stands defened to 09.01 .201 g.

case stands defened to 09.01 .201 g.

:NC decided to rati″ the nO.11ls fOr the above AA undcr GN‐ 4 with accOuntability

concemed may take suitable consequential action accordingly.

No Date:0310802976

, 19 9b:..*:a that application fo. tt
. NC decided to await their comments and defer the case.
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r. NC decided to await their comments and defer the case.

Meet No/Date 18/8ト

P征けName:THERMOPADS
PVT LTD

Party Name:ALSTOM INDIA
LIMITED,

蛯

: -\! gbgerved that application fo. th. ubor"@
r. NC decided to await their comments and defer the ca-se.

t7/ l:t0,24lM0/0ol06iAM t6l io.oz.zorc

1 112017

t0/24/04otooto'ttAMt6/ lla.oz.zoto
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No.:13/17/81‐ALC2/2016

No.:31/2/81-ALC2/2016 lRarty Name:RneMIEn



l:01/81/050/0003 l/AM l7l l:$ 19 5 1040 I 001 40 t AMI 6 I loz.ot.zorc
: NC observed that application for the above AA had been referred to MSME for

NC decided to await their comments and defer the case.

case stands defcrrcd to 09 01 2018

No.:13/5/81‐ ALC2/2016 P征″Name:AUTOMAT10N Meet No′1)ate:18/81‐

ENGNEERS A B PVT LTD ALC2ノ2017
21 112017

Date:
012018

: NC observed that annexure need to be signed by technical authority. NC decided
await the needful action by the technical authority.

case stands deferred to 09 01 2018

: NC observed that application for the above AA had been referred to MOS for
NC decided to await their comments and defer the case.

case stands deferred to 09 01 2018

Party Name:SPIRAL EHL Meet No′1)ate:18/81-

ENGINEERING PRIVATE ALC2/2017
LIMITED 21 112017

Date:
012018

: NC observed that application for the above AA had been referred to MSME for
NC decided to await their comments and defer the case.

case stands deferred to 09 01 2018

Case No. : 2215/81 -A Lczn0l 6 
| 
Party Name: SPI RA L EH L Meet No/Date:18/81-
ENGNEERINC PRIVATE ALC2/2017

21 l12017

Date:
0:2018

: NC observed that application for the above AA had been referred to MSME for
NC decided to await their comments and defer the case.

Lic No Date:0510397904

Case No.:8/14/81‐ ALC2/2016 Mcct No/Datc11 8/81‐

NTERNAT10NAL LIMITED

Lic No′ Datc1051 0397935

Case No.:21/5/81‐ ALC2/2016

晰 畢

case stands deferred to 09 01 2018

‐

30

Status:

DeFerred

HQ File

101/81/050/00259′AM17/
RLA File

105/23/040/00528/AM16/
Defer Date:
09.01.2018

1

陣
HQ File

i01/817050/OIX154/AM17/

RLA File

:05泡4/040/00587/AM16/
Lic No/1)ate:0510398000

21032016

う
‘

Status: Deferred

HQ F‖ c

101/81/050/00055/AM17/
RLA File

105724/040/005887AM 16/ 躙m。“
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case stands defcrrcd tO o9 o1 2018

1/81/050/00142/AM18/ :10/24/040/Oooo8/AM17ノ

Mcet No/Date:18/8ト

ALC2/2017
21 11 2017

Defer Date:
O12018

NげDatei1 8/8ト

No Date:loloo59489 Date:
012018

case srands deferred to 09.01 .201 g.

Meet No Datel18/81‐

ALC2/2017
21 112017

Date:
012018

case stands defcrred to 09 o1 2018

: NC observed that repkly of the fi.m has been referred to MOS for comments. NC
to await their comments and defer the case.

casc stands dcferrcd t0 09 o1 2018

Party Name:SHMLIK Mect No Datc:18/81‐ Stalus:
Deferred

BIMETAL CONTROLS LTD ALC2/2017
21 112017

1躍鼎
α
“
鵬%" Date:

012018

: NC observed that application fo, th" aboffi
r. NC decided to await their comments and defer the case.

: NC observed that application for the above AA had beenle ned !o Dfll
. NC decided to await their comments and defer the case.

: 
-f^C 9b;9rv_ed that application fo. tt

. NC decided to await their comments and defer the case.
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Lic No/Datc1021 0206561

Lic No′つatelo410161766

Case No.:12/10/81‐ ALC2/2016

Case No.:2/6/81‐ ALC2/2017 Patty Narne:FCl oEN

4052016

No.:44/14/81‐

No.:7/5/81‐ ALC2/2016

1/050/00040/AM17/

ATE LIMITED

l l1 20!7



: NC observed that application for the above AA had been referred to MeitY for
NC decided to await their comments and defer the case.

case stands deferred to 09 01 2018

P征りNamelCOSMO FERRITES IMeet No/Date:18/81‐
LTD, ALC2/2017

21 112017

Lic No/Date12210015521

12072016

: NC observed that application for the above AA had been refened to MSME for
NC decided to await their comments and defer the case.

casc stands deferred to 09 01 2018.

PaTty Name:YASH METAL Meet No Date:18/8ト

IMPEX PVT LTD ALC2/2017
21 112017

: NC observed that application for the above AA had been referred to MSME for
NC decided to await their comments and defer the case.

case stands deferred to 09 01 2018

No/Datc11 8/81‐

1 112017

1010059568 Date:
012018

: NC observed that application for the above AA had been referred to MeitY for
NC decided to await their comments and defer the case.

case stands defeFed t0 09 01 2018

Party Name:FCI OEN Mcct No Datcl18/81‐

CONNECTORS LIMITED ALC2/20:7
21 112017

Date:
O12018

: NC observed that application for the above AA had been referred to MeitY for
NC decided to await tleir comments and defer the case.

case stands defcrred to 09 01 2018

Fに nse No■ lυ14/81‐ALC22016 ParyNamcAUTOCOMP  ttcdNoわ ate:l ν81‐   いpprOvd l

10

Cnse No.:17/14/81‐ ALC2/2016

Case No.:75/14/81‐ ALC2/2016

Lic No′ 1)atc10310806426

20072016

Case No.:20/14/81-ALC2/2016 Partv Name:FCI OEN
CONNECTORS LIMITED

Case No.:3/17/81‐ ALC2/2016

Lic No/Date:1010059569

28072016

"

ｍ
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HQ File

:01/81/050/00326/AM17/

RLA File

103/95/040/00288/AM17/

DeFer Date:

D9012018



F時

4̈/81 ALα囲6
|:需

ギ普Se:NSIE EXPORTS

:3110066278

Meet No/Datel1 8/81-

ALC2/2017
21 112017

)ecision : NC decided to ratiff the norms for the above AA on repeat basis with AA
I10065849 dated 05.01.2016 as per DHI recommendation.

concemed may take suitable consequential action accordingly.

: NC observed that reply of the firm to deficiency l.tt.. h* b*ni.f.o.d to MOS
br comments. NC decided to await their comments and defer the case.

casc stands deferred t0 09 01 2018

DC

may take suitable consequential action accordingly.

F眼

¨面α細6 Pなり Nalne:SHARDA MOToR No/Datel1 8/81‐
INDS LTD

for consideration of the case.

case stands deferred to 09.01.2018.

No.:5/20/81‐ ALC2/2016 No′1)atel1 8/81‐

F3」児5α003創ハ MP I跳 危棚 90∞24晨MW

ion : NC observed that MoS deficiency letter sent to r". rorro*.a *ltt ..,rrinae,
0-7 07 2918:Firm sought 3month extension for filing of reply to MoS deficiency letter

22.06.2017. Since, no reply received even after extended perioa', ttre committee decided to
)ct the case with direction to company to pay customs duty & applicable interest for

ision: NC observed that hard copy of the application n@
decided to ask the RA concemed to provide three set of application alongwitii relevant

Lic No/Date:5610004969

Pa"N¨ne:AMOD
STAMPNGS P LTD

1プ050/00261ノ AM17/

No.:50/14/81‐ALC2/2016 Name:NSIL EXPORTS lMeer No/Date:l 8/8 l-



Date:
012018

: NC decided to ask the firm to clariff whether their export product is single phase

three phase.

case stands deferred to 09 01 2018.

P征けNallle:SHREE GANESH
METALS

Lic No/Datc133 10030342

02092016

: NC observed that hard copy of the application not received from the RA. NC
alongwith relevantded to ask the RA concerned to provide three set of application

for consideration of t}te case.

case stands deferred to 09 01 2018

Meet No Date:18/8ト

ALC22017
21 112017

Filc Filc No′Datc105 10399684 Date:

:01/81/050/00336/AM17/ :05/24/040/00291/AM17/ 12092016 012018

: NC observed that application for the above AA had been referred to DIPP
Chemical division) for comments. NC decided to await their comments and defer the case.

case stands dcfcrrcd to 09 01 2018

P″″Nalnc:BHARAT HEAVY No′Date:18/81‐

ELECTRICALS LIMITED

: NC decided to ask the applicant to recheck the wastage 7o indicated for item no.l
calculation with rating of the export product

case stands deferred to 09 01 2018

:01/81/050Ю 0549/AM17/

: NC observed that application for the above AA had been referred to MOS for

Partv Name:CHINA STEEL Meet No7Datc:18/81‐

CORPORAT10N rNDIA ALC22017
PRIVATE LIMITED 21 112017

Fllc

:34つ4/040700196/AM17/

Date:

012018

Lic No/Date:3410042436

12082016

Case No.:66/14/81‐ ALC2/2016 Meet No′1)atel1 8/81‐

C●se No.:1/17/81‐ ALC2/2016 Party Name:MOTHERSON
SUMI SYSTEMS LIMITED

Case No.:2/17/81‐ ALC2/2016

1 112017

Lic No/Date■ 110028230

22092016

Case No.:2723/81‐ ALC2/2016

NC decided to await their comments and defer the case.

レ

49

軸̈
HQ File

:01/81/050/00337/AM17/

RLA Filc

111′247040/001102/AM17/

Defer Datel

09012018



case stands deFerred to 09 o1 2018

Case No.:9/20/81‐ ALC2/2016

)ecision : NC observed that application for the above AA hA b;;;f;; !o DIpp
chemical division) for comments. NC decided to await their comments and defer the case.

Ptt NamelBILCARE Mect No Date 18/81‐
LIMITED ALC22017

21 l12017

case stands defcrred to 09 01 2018

Mcct No′Эate:18/8ト

ALC2/2017
21 112017

case stands defened to 09.01 .201 8.

Case No.:26120/8t- ALC2t20t6 |narty NarneVeet r Meet No/Date:18/8ト
ALUMINIUM LIMITED ALC2/2017

21 l12017

case stands dcferrcd t0 09 o1 2018

No.:39/20/81‐ALC2/2016 Pany Name:SUNCITy SHEETS lMeet ruoDate;t8 8l-

: NC observed that application for the abouiffi
;. NC decided to await their comments and defer the case.

: NC observed that application fo, th" abffi
r. NC decided to await their comments and defer the case.

r :NC observed that reply of the firm h
to await their reply and defer the case.

Pvr. LTD. letcz,zon

Date:
012018

Date:
012018

case stands defened to 09.01.2018.

Party Name:MEHTA TUBES Meet No′Эate■ 8/8ト
LIヽ41TED ALC2/2017

Lic No Date:3110066383

Case No:14/20/81‐ ALC2/2016 PaFy Name CRAVITA INDiA

Lic No Date:0510400323

Case No.:16/23/8卜 ALC2/2016

IRLA Πた

AR
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21 112017
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1 112017
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l:01/81/050/00563/AMl 7i l:B /9 5 / M0 /00404 t AMt 7 /

: NC observed that application for the above AA had been referred to MSME for
NC decided to await their comments and defer the case.

case stands defcrred to 09.012018

Case No.:38/20/81‐ ALC2/2016 Parry Name:SHARDA MOTOR Meet No/Date11 8/81‐
NDS LTD

: NC decided to ratiry the norms for the above AA on Repeat basis with AA No.
10378048 dated 03 02 2014

concemed may take suitable consequential action accordingly.

No/Datc11 8/81‐

File Date:
105/24/040/00365/AM17/ 012018

:NC observed that DIPP deflciency letter sentto f1111l on ll 10 2017 fonowed.lith

dated 09.11 2017 NC decided to await reply ofthe fl111l and defer the case

case stands dcferred to 09 01 2018

No.:41/20/81‐ALC2/2016 P″″Nallc:SVAM Mcct No7Datc:18/81‐

PACKAGNG INDUSTRIES ALC2/2017
PRIVATE LIMITED 21 112017

o Datc:0510400559 Date:
112016 012018

: NC observed that application for the above AA had been referred to MSME for
NC decided to await their comments and defer the case.

case stands deferred to 09 01 2018

No.:13/20/81-ALC2/2016 Name:FCI OEN No Datel18/81‐

Dale:
012018

: NC observed that application for the above AA had been referred to MeitY for
NC decided to await their comments and defer the case.

Cnse No.:29/20/81-ALC2/2016 Partv Name:MAURIA UDYOG

Lic No Date11010059661

06122016

―

′

景島貞『電〕嵩「F:

case stands deferred to 09 01 2018
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Case No.:14/23/81-ALC2/2016 Paw Name:GRAVITA rNDIA

101/81/050/00561/AM17/ ■3/24040/00041/AM17ノ

No Date:18/81‐

Lic No7Date 1310048507 Date:
012018

: NC observed that application for the above AA had been referred to MSME for
NC decided to await their comments and defer the case.

case stands dcferrcd to 09 01 2018

Party Name:VEDANTA Meet No/Datc:18/81‐

LIMITED

NorDatc1051 0401264 Date:
12012017 012018

: NC observed that application for the above AA had been referred to Min. of Mines
comments. NC decided to await their comments and defer the case.

casc stands deferred to 09 01 2018

Paw Name:APAR
NDUSTRIES LIMITED

Mcet No′つate:18/81‐

ALC22017
21 112017

: NC observed that hard copy of the application not received from the RA, Mumbai.
c decided to ask the RA concemed to provide three set of application alongwith relevant

for consideration ofthe case.

case stands deferred t0 09 01 2018

Pary NameIPREMIBR Mcct No/Datc:18/81‐

INDUSTRIAL CORPORAT10N IALC2ノ 2017
21 112017

Date:
012018

: NC observed that application for the above AA had been referred to MSME for
NC decided to await their comments and defer the case.

case stands deferred to 09 01 2018

Mcct No′つate■ 8/81‐

ALC2つ017
21 112017

Case No.:26/23/8卜 ALC2/2016

Case No.:3/23/81‐ ALC2/2016

Case No.:32/3/81‐ ALC2/2017

Lic No′ Date:0310811420
101/81/050/00066/AM18/ :03/95/040/00892/AM17/

C●se No.:35/3/81‐ ALC2/2017
INDUSTRIAL CORPORATION

Lic No/Date1031081142 1  1Defer Date:

022017              1o9o120!8

け

ｍ̈
HQ File

101/81/050/00555/AM17/
RLA Fne
:34/24/040/00294/AM17/ 1躙器

Ctt Ю0428"
騰肝辮:

０́

Status:

DeFerred

64 輛̈
1器『児590∞6りAMlシ

RLA File
103′り5/040/00893/AM17/

Ｅ
●



: NC observed that application for the above AA had been referred to MSME for
NC decided to await their comments and defer the case.

case stands dcferred to 09 01 2018

No.:24/3/81‐ ALC2/2017 P肛りNallte:PHOENIX FOILS
PVT LTD

Date:

012018

: NC observed that application for the above AA had been referred to MOS for
NC decided to await their comments and defer the case.

case stands deferred to 09 01.2018.

Partv Name:SWASTIK Meet No/Date:18/81・

NDUSTRIES ALC2/2017
21 112017

10401905

032017

Party Name:R.R.l(ABEL Mect No Date:18/8:‐

LIMITED, ALC2/2017
21 112017

10811810 Date:
14032017 012018

: NC observed that DIPP deflciency letter scnt to fl111l on 12.06.2017 folowed wlth

dated 09 H.2017.NC decided to await their reply and defer the casc

case stands deferred to 09 01 2018

Party Name: JINDAL QUALITY Meet No′ Datel1 8/81‐
TUBULAR LIMITED ALC2772017

21 112017

Date:

012018

: NC observed that hard copy of the application not received from the CLA, Delhi.
decided to ask the RA concemed to provide tlree set of application alongwith relevanl

for consideration of the case.

Mect No′ 1)atc:18ノ 81‐

Lic No/Date:0310811575

02032017

Case No.:4/3/81‐ ALC2/2017

: NC observed that hard copy of the application not received from the CLA, Delhi.
C decided to ask the RA concemed to provide three set of application alongwith relevant

for consideration of the case.

case stands deferrcd to 09 01 2018.

Case No.:37/3/81‐ ALC2/2017

Case No.:273/81‐ ALC2/2017

Lic No′ 1)ate:0510401960

15032017

case stands dcferred to 09 01 2018
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HQ File

101/81/0507700071/AM18/

RLA File

:03/95/040/00450/AM17/
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Case No.:16/9/81‐ ALC2/2017 Party Name:NATIONAL STEEL
AND AGRO rNDUSTRIES
LTD.,

lctrsjon if-c decided to ratify the norms for the above AA as per Dtlp comn ents uide th"i.
ONo. 1217912017-TSW70 dated l7.l1.2017 as under :

l. Description, sizes, quantities and net weight ofexport items at Sl. No. l to r I under the
Advance Authorization may be specified as per enciosed Annexure.

2. Quantiry of import item at Sl.No.r i.e. coppir wire Rod may be allowed as l.0l Kgs./Kg.
content in the export items at Sl. No. I & 3 to I l.

3. Quantity of import item at Sr. No. 2 i.e. Aruminium Ingots may be a[owed as l.0l
Kgs./Kg. content in the export items at Sl. No. 2, 5 & I I.

4. Quantity of import item at sr. No. 3 i.e. LDpE Compound( crosslinkabre) may be allowed
as 1.05 Kgs./kg content in the export items at Sl. No. I to 6 & g to I l.5. Quantity of import item at Sr. No. 4 i.e. ZHFR compound may be a[owed as r .05 kgs/kg
content in the export items at Sl. No. I . 2 & g to 10.

6. Quantity of import item at Sl. No. 5 i.e. Semi conducting compound may be aflowed as
1.05 kgs/kg content in the export items at Sl. No. I & 2.7' Quantity of import item at sr. No. 6 i.e. pvc Resin may be a owed as 1.05 Kgs../Kg.
content in the export products at Sl. No. 4 to 7 & I I.S Quantity of import item at Sr. No. 7 i.e. pVC prasticizer may be allowed as r.05 Kgs./Kg.
content in the export items at Sl. No.4 to7 & ll.

9. Quantity of import item at Sl.^No. g i.e. Copper Tape may be allowed as l.0l Kgs./Kg.
content in the export items at Sl. No. I & 2.

l0 Qua,ntity of import item at Sr. No. 9 i.e. Garvanised Steel wire may be alrowed as r.02
. . kgs/kg content in the Export items at Sl. No. 1,4, 6,g &9.ll' Quantity of import item at sL.No. l0 i.e. Lead rngot may be alrowed as l.0r kgs/kg

content in the export items at Sl. No. 4 & 5.
12. Quantity of import item at Sl. No. l l i.e. Grass Mica Tape may be allowed as l .02

Kgs./Kg. content in the export items at Sl. No. g & 10.

Meet No7Date118/81‐

ALC2/2017
21 112017

Lic NolDate:5610005104 Date:
23032017 012018

: NC observed that application for the above AA had been referred to frAOS f*
NC decided to await their comments and defer the case.

case stands deferrcd t0 09 01 2018

Meet No/Datc 18/81‐

ALC22017
21 112017

Lic.No/Date:03 I 08 1228 I

30032017

may tlke suitable consequential action accordingly.

Case No.:3 I /9/81 -A LC2 n0l1 Party Name:POLYCAB WIRES
PVT LTD

Meet No/Date: l8/8l-No:13/12/81-ALC2/2017

ALC2/2017

t{.^



Date:

012018

: NC observed that DIPP deficiency letter sent to firm on 18.09.2017. NC decided
send a reminder and defer the case.

case stands deferred to 09 01 2018

No.:1/6/81‐ ALC2/2017 Party Natne:FrN LABS AUDi0 Meet No7Date:18/8ト
PVT LTD ALC22017

21 112017

Date:
012018

: NC observed that MeitY deficiency letter sent to firm seeking certain information
examination of the case. NC decided to send a reminder and defer the case.

case stands deferred to 09.012018

Party Name:NDIAN STEEL Meet No7 Date:18/81‐

CORPORAT10N LTD ALC2/2017
21 112017

Dale:
O12018

:NC observed that reply of the firm referred to MOS for comments. NC decided to
their comments and defer the case.

case stands deferrcd to 09,012018

No.:17/9/81‐ ALC2/2017 Name:NITSON AND No′1)ate:18/81‐

BUILDNG

Date:
012018

: NC observed that DIPP deficiency letter sent to firm on 18.09.201'1. NC decided
send a reminder and defer the case.

case stands dcferrcd to 09 01 2018

Paty Name:UTTAM STEEL Meet No/Datel1 8/81‐

ALLOYS P LTD ALC2/2017
21 112017

Date:
012018

r NC observed that hard copy of the application not received from the CLA, Dethi.
decided to ask the RA concemed to provide three set of application alongwith relevant

lzt .r r.zon
Lic No/Date:2410042167

31032017

Lic No Date:2210015687

17042017

Case No.:11/9/81‐ ALC2/2017

Lic No/Date1031 0812779

Case No.:30/9/81‐ ALC2/2017

Lic No/Datc10510402570

16052017

for consideration of the case.

¢

HQ File

:01/81/050/00268/AM18/
RLA File

:24/24/040/OKll136/AM17/

smtus:

DeFerred

HQ File

101/81/050/00182/AM18/
RLA File

103/94/040/00029/AM18/

Statu"

DeFerred

HQ File

:01/81/050/00201/AM18/

RLA Filc

05/24/040/00067/AM18/

18



case stands deferred to 09 01 2018

Case No.:46/9/81‐ ALC2/2017 Party Name:POLYCAB WIRES Meet No Date:18/8ト
PVT LTD ALC2/2017

2! 112017

Date:
012018

: NC observed that DIPP deficiencv letter sent to firm on 17 10 2017 NC decidcd
send a reminder and defer the case.

casc stands deferred to 09 01 2018

Party Name:PILOT Meet No Datc:18/81‐
INDUSTRIES LTD ALC2/2017

21 112017

No/Date105 10402645 Date:
19052017 012018

case stands deferred to 09.01.2018.

Party Name:KEI INDUSTRIES No′Datc:18/81‐ Approved
LIMITED

rio-n : NC decided to rrtify the norms for the above aa as p"r oliF corrr.nern uiae
UONo, 12/79/2017-TSW78 dated l7.l1.2017 as under:

l. Net weight ofexport products may be specified as under:

sl.
No.

Net Export
Weight
Kgs./Km

sl.
No.

Net Export
Weight
Kgs./Km

訛
ヽ

Net Export
Weight
Kgs./Km

訛

Ｎ。

Net Export
Weight
Kgs./Km

1 3265 つ
‘ 10739 り

，
つ
４ 1333 34 5196

う
乙 7705 1 13 68612 24 1757 35 5633
3 4079 14 201616 く

リ
う
乙 2265 36 43298

4 4677 15 2664 26 2529 37 5450
5 3459 16 4419 27 2807 ０

０
●
コ 983 1

6 3894 17 9912 ０
０

，
る 31 39 30563

7 4366 18 13118.6 29 3408 40 36105

Lic No Date:0310813355

17052017

Cas€ No.:2tl9/81-ALCZa01T

Crse No.: l219/81-ALCZnDlj

1 112017

:01/81/050700183/AM18/

19 F

ision:NCobservedthathardcopyoftheapplicationnoi@
decided to ask the RA concemed to provide three set of application alongwith ielevant

for consideration of the case.



8 5979 19 3288 30 3755 41 33603
9 8526 20 92444 31 40.93 42 4753.4
10 18859 う

４ 54966 う
‘
り
， 44.46 43 56399

9072 う
乙
う
乙 1145 つ

Ｊ
り
， 4813 44 77357

2. Quantities of import item at Sl. No I viz. Copper Wire Rod/CC Rod(EC Grade)/
Copper Cathode (99.99% purity) (Electrolytic grade )may be allowed as under:
a) For export products mentioned at Sl. No. 1, 11, 12,18 & 37, as per Engineering

Table-5.
b) For export products mentioned at Sl. No. 2, 13, 14,20 & 36 as 3434.4

Kgs./I(m, 4523.23 Kgs./I(m, 14793 Kgs./I(m, 5274.4 Kgs./Km & 2493.3
Kgs./Km respectively, taking clue from Engineering Table 5.

c) For export products mentioned at Sl. No. 3 to 10, as per Engineering Table-4.
d) For Export products mentioned at Sl. No. 15to 17,19,21 to35 &38to44, as

I .01 Kgs./kg content in the export products.

3. Words " Semi Conductive XLPE Compound" may be deleted from the description of
import item at Sl. No. 2 and quantities of XLPE Compound of relevant grade may
be allowed as 1.05 Kgs./kg content in the export products at Sl. No. 2to 21,36 & 38
to 44.

4. Quantities of import item at Sl. No 3 viz. PVC Resin may be allowed as 1.05
Kgs./kg content in the export products at Sl. No. 2 to 21,36 &38to M.

5. Quantities of import item at Sl. No 4 viz. Antimony Trioxide may be allowed as
I .05 Kgs./kg content in the export products at Sl. No. 2 to 21,36 & 38 to 44.

6. Quantities of import item at Sl. No 5 viz. Galvanised Steel Wire/G. I. Wire may be
allowed as 1.02 Kgs./kg content in the export products at Sl. No. 2 to 19 .

7. Quantities of import item at Sl. No. 6 viz. Aluminium Wire Rod (Electrolytic grade )
may be allowed as under:

a) For Export products mentioned at Sl. No. 21,38,39 & 41 to 44 , as per
Engineering Table-5

b) For Export product mentioned at Sl. No. 40, as l77l Kgs. Km, taking clue
from Engineering Table 5.

8. Quantities of import item at Sl. No 7 viz. HDPE may be allowed as 1.05 Kgs./kg
content in the export products at Sl. No. 20,21,36 & 38 to 44.

9. Quantity of import item at Sl. No. 8 i.e. Semi Conducting Water Blocking
Tape/Water Blocking Tape(Cable grade) may be allowed as 1.01 Sq.Mrs./Sq.Mtr.
content in the Export products at Sl. No. 20,21, 36 & 38 to 44 as claimed by the
firm.

10. Quantities of import item at Sl. No 9 viz. Nylon Compound of relevant grade may
be allowed as 1.05 Kgs./kg content in the export product at Sl. No. 36.

may take suitable consequential action accordingly.

No.:27/9/81‐ ALC2/2017 Name:ヽ LヽGPPIE
TIONAL LTD ,

No/1)ate:18/81‐

\u
79

Status:
Deferred

20



ision: NC observed that hard copy of the applicarion not re"eiued fromTe cLI, Diif,].
decided to ask the RA concemed to provide three set of application alongwith ietevant

ecision : NC observed that hard copy of the apptication not @c decided to ask the RA concemed to provid-e three set of application utorg*itn i.Lr-t

for consideration of the case.

case stands deferred to 09.01 .201 g.

for consideration of the case.

case stands defened to 09.01.201g.

Party Name:VEER-O- METALS JMeet No/Date: I grg l-

case stands deferred to 09.01 .201 g.

case stands deferred to 09.01.201g.

Party Name:MAURtA UDyOc
LTD

: NC observed that application fo. m

ecision : NC observed that DIpp d"fici"rcy
C decided to send a reminder and defer the iase.

Party Name:S. S. IMPEX

2t

w

No.:29/9/81‐ ALC2/2017

No.:2/12/81-ALC2/2017

No.:3/6/Et-ALC2/20t 7 learry Nari aaE rNoLn- IMe.t No,D."te I 8/8 l_

documents for consideration ofthe case.

: NC observed that hard copy of tte@
. NC decided to ask the RA concemed to p.&ide three set of application utong*irr,

8/ Bt.os.2ot7



NC decided to await their comments and defer tle case.

case stands deferred to 09 01.2018.

No.:21/9/81‐ ALC2/2017 Name:RAJ ENTERPRISES No′1)ate11 8ノ 81‐

: NC observed that application for the above AA had been refened to DIPP for
NC decided to await their comments and defer the case.

case stands deferred to 09.012018.

Parw Name:CHINA STEEL Mcct No′ 1)atc:18/81‐

CORPORAT10N INDIA ALC22017
PRIVATE LIMITED 21 112017

:3410043266

: NC decided to rrtiry the norms for the above AA as per MOS comments vide
UO No. 2(6)/2016-TD dated 28,07.2017 (Copy enclosed).

concemed may take subsequent consequential action accordingly.

Case No■ 25/15/81‐ ALC2/2017 Pa,NamoSHRl
PARSHAVNATH IMPEX

Date:

012018

: NC observed that hard copy of the application not received from the CLA, Delhi.
C decided to ask the RA concemed to provide three set of application alongwith relevant

for consideration of the case.

case stands deferred to 09.012018

PなけNalne:BHARAT HEAVY Mcct No/Date:18/81‐
ELECTRICALS LIMITED ALC2/2017

21 112017

Date:
012018

:NC observed that DHI deficiency letter sent to firm seeking certain information.
C decided to await their reply and defer the case.

1 112017

Case No“ 3/9/81‐ALC2/2017

Meet No/Date:18/81‐

Lic No/Date:0510403027

Case No.:7/9/81‐ ALC2/2017

Lic No/Date ll10028288

case stands defcrrcd to 09 01 2018

‐

1訛
d

HQ File

:01/81/050/00192/AM18/

RLA File

:05/24/040/00104/AM18/

Lic No′ Date:0510402988
31052017 階肝辮:

Status:

Dererred

HQ File

101/81/050/00178/AM18/ 階角鵬90∞03ハMW

「
Tに●ge N∝ 22″観 ‐  PttNameVEDANTA  ttcdNoD畿 :18渇ト トmm"Deたrred l
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1訛
d

HQ File

101/81/050/0030877AM18/

RLA File

:05/24/040700103/AM18/



1 l12017

Lic No Date10510403068 Date:
08062017 012018

:NC obscⅣ ed that application for the above AA had been reFcrred toヽυO Mines
comments. NC decided to await their comments and defer the case.

casc stands dcferrcd t0 09 01 2018

No,:4719/81 -ALC2l201 7 lParry Name:pOLyCAB
VヽIRES PVT LTD

Lic No Date:0310813868 Date:
08062017 012018

r : NC observed that reply of the firm has
to await their comments and defer the case.

been referred to DIPP comments. NC

casc stands deFcrred to 09 01 2018

Meet No′つate:18/81‐

ALC2/2017
21 112017

Ｆ

Ｉ

」

ｒ

‐

‐
‐

110066779 Date:

062017 012018

: NC observed that reply of the firm has been referred to DIPP comments. NC
to await their comments and defer the case.

casc stands defcrred to 09 o1 2018.

No.:33/9/81‐ ALC2/2017 NamelEVERSENDAI Meet No′Эatel1 8/8ト
PRIVATE ALC22017

21 112017

1器」掲590020″AMlν o7Date:0410163236
15062017

No.:34/9/81‐ ALC2/2017 PなけNamc:EVERSENDAI No Date:18/8ト
CONSTRUCT10N PRIVATE
LIMITED l 112017

鵬l掲50Ю劇7αAmν  l猟監∽0028晨mν

1蹴鰍彎
∝餌剛
“
25

: NC noted that DIpp Deficiency letter was issued to the company on

Decision:NCnotedthatDIPPDeficiencyletterwasi''u.d@
followed by reminder dated 11.10.2017. Since, no repry was received'from the company

reminder, the committee decided to reject the case with direction to company tJ pay
r duty & applicable interest for EODC.

may take suitable consequential action accordingly.

Date:
p9012018

2108.2017

M暇 岬 椰
″

Meet No7Date:18/8卜 ALC2ノ2017

Case No.:5/9/81‐ ALC2/2017 P征けName:BBM ACOUSTIc
NDlA PVT LTD

烏

23
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ｄＳｔａｔｕｓ‥̈HQ File

:01/81/050/00218/AM18/
RLA File

:03/95/040/00197/AM18/



by reminder dated 11.10.2017. Since, no reply was received from the company
reminder, the committee decided to reject the case with direction to company to pay
du"&applicable interest for EODC

may take suitable consequential action accordingly.

No.:10/12/81‐ALC2/2017 Name:KBIINDUSTRIES No/Datcl1 8/81‐

1 112017

File File 10403164
1/81/050/00265/AM13/ :05/23/040/00094/AM18/ 19062017

: NC decided to ratify the norms for the above AA as per DIPP comments vide
UONo 12/79/2017‐ TSW/93 dated 17 11 2017 as under:

1 . Net weight of export products may be specified as under:

訛
ヽ

Net Export
Weight
Kgs./Km

訛
ヽ
Net Export

Weight
Kgs/Knl

Ｓ‐．Ｍ
Net Export
Weight
Kgs./Km

Sl.

No.

Net Export

Weight
Kgs/Km

1 4051 18 10552 ξ
′
●
Ｊ 230 52 4174.6

う
‘ 449.7 19 3557 36 7296 つ

Ｄ
ξ
′ 15108.9

3 5124 20 7009 37 5188 54 7266.3

4 538.6 う
４ 1644.1

０
０
つ
つ 953.5

ξ
υ
ξ
′ 2127

ξ
υ 503.3 つ

４
う
‘ 4051 39 84426 56 1704

6 5279 ●
Ｊ
う
ん 4497 40 75133 57 1561

7 4748 24 5124 41 111951 58 3015
8 73.1 25 5386 う

‘
И
， 128507 59 2377

9 736 26 5033 つ
つ
ス
● 4677 60 3494

10 87164 27 7786 44 5705 61 5110
3347 28 736 ξ

′
´
， 8203 62 1801

12 287 29 89315 46 10739 63 7378
つ
Ｊ 1165.2 30 3347 47 1548.8 64 17101

14 2543 31 506.7 48 2990.4 65 178975
15 2784 32 2466 49 29535
16 4016 つ

つ
つ
つ 4016 50 3815.1

17 606.6 34 606.6 51 11458.8

Quantities of import item at Sl.No l viz Copper Wire Rod/CC Rod(EC Grade)/
Copper Cathodc(9999%pu五 ty)(Electrolytic grade)may be a1lowed as under

→ For export products mentioned at SI No l,8,9,22,28,37,38,43 to 50,55,56,
58 to 63, as per EngineeHng Tablc-5

b)For Export prodllcts mentioned at Sl.No.2to 7,10 to 21,23 to 27,29 to 36,40

to 42 as  1 01 Kgsノkg contentin the export products.

c)For export pЮ ducts mentioned at SI No 39,51,52,53,54&65 as 58247
Kgs/Km,  4523.23 Kgs./Km, 2588 76 Kgs/Km,  11094 7 Kgs/Km, 58247
Kgs./Km  & 11094 7 Kgs./Km respectively,  taking clue from Engineering

24
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d) For export product mentioned at Sl. No. 52, as per Engineering Table-4.

3. words " Semi conductive XLpE compound" may be deleted from the description of
import item at Sl. No. 2 and quantities of XLpE compound of relevant grade may bedl9y"9.*- 

_1.05 
Kgs./kg content in the export producti at Sl. No. I to 7;10 toZi,Zg

to54,64 &65.
4. Quantities of impo( item at sl. No 3 viz. pVC Resin may be allowed as 1.05 Kgs./kg

content in the export products at Sl. No. 1 to 64.
5. Q,anrities of import item at sl. No 4 viz. Antimony Trioxide may be allowed as

1.05 Kgs./kg content in the export products at Sl. No. lro 64.
6. Quantities of import item at sl. No 5 viz. Galvanised steel wire/G. I. wire may be

dlgy"9 T- I .02 Kgs./kg content in the export producrs at Sl. No. I to 7, 10 to 2i , 29
to38 &43 1o53.

7. Quantities of import item at Sl. No. 6 viz. Aluminium wire Rod (Electrolytic grade )may be allowed as under:
c) For Export products mentioned at Sl. No. 40 to 42 & 64 , asper Engineering Table-5
d) For Export products mentioned at Sl. No. 54 & 6s, as 1.01 Kgs.fug contlnt in the

export products.

Table 5

may take sujtable consequential action accordingly.

No.:50/9/81‐ ALC2/2017 Pa喧ソNalllc:PREMIER
NDUSTRIAL CORPORAT10N ALC2/2017
LIMITED 21 112017

1062017

case stands deferrcd t0 09 o1 2018

Pafiy Name:vlSHAl Sfe et-S fiu"er No,OurE t SA I _

ALC22017
21 112017

lLic.No/Date:03 108 l4l8l

&Qu面 Jい ご i呻o■ ■cm a tt No 7汗
12∬肌 尋 よl,′脱 「

JЮ5 Kが なg
contentin the expOrt products at SI No l9難
鶴操F器:職ilttif°T踏杷W｀t眈Is claiined by the flrrn.

10 Quantities ofimport item at sI No 9 viz Nylon COmpound Of relevant grade may be
anowed as 1 05 Kgs/kg cOntentin the expOrt products at SI No 40 to 42`ι

65.
11.Quantiけ OfimpOrt item at SI No.10i.ど Glass Mica Tapc may be al10wed as l.01
Kgs./Kg. cOntent in the Export products at SI No l t0 4,1l t。 13,22 to 25,30& 31
as cldmed by the fli=ll

: NC observed that application fo. the affi
;. NC decided to await their comments and defer the case.

Mcet No′ Datel1 8/81‐

10814163 Date:
012018

MSME fOr

Ｆ
‐９５
‐

｀ :Ч ,‐ :｀

口 ¬ 験 瑯
繭 倒 :Ч lく

Frw \ri v€iFI
Miolstry,!f Cornm,rrci
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Ю1/81/050/Ol1225/^M18/

:NC noted that DIPP letter was issued to the company on 21.08.2017
by reminder dated 11.10.2017. Since, no reply was received from the company

reminder, the committee decided to reject the case with direction to company to pay

duty & applicable interest for EODC.

may take suitable consequential action accordingly.

No■ 6/15/81‐ALC2/2017 Ptt Nallle:VERSATILE CARD No/Date:18/8ト

TECHNOLOGY PVT LTD

Date:
012018

1 112017

Lic No/Date:0410163275

27062017

: NC observed that application for the above AA had been referred to MeitY for
NC decided to await their comments and defer the case.

case stands deferred to 09 01 2018

No■ 7/15/81-ALC2/2017 P征けName:VERSATILE CARD
TECHNOLOGY PVT LTD

Date;
012018

: NC observed that application for the above AA had been refened to DIPP for
NC decided to await their comments and defer the case.

case stands deferred to 09 01 2018

P征″Nalne:APL APOLLO Mcct No/Date:18781‐

TUBES LIMITED ALC2/2017
21 112017

Date:
012018

: NC observed that application for the above AA had been referred to DIPP for
NC decided to await their comments and defer the case.

case stands deferred to 09.01.2018

N●.:1/12/81-ALC2/2017 Ptt Nalne:GRAVITA rNDIA No/Date,18/81‐

LTD

Date:
012018

: NC observed that application for the above AA had been refened to DIPP for
NC decided to await their comments and defer the case.

Meet No7Date:18/8ト

Lic No′ lDate:0410163278

27062017

Case No.:11/15/81‐ ALC2/2017

Lic No′ 1)atc:0510403320

04072017

1 112017

Lic No/Date:1310048672

04072017

%´ AR
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師̈
HQ File

01′81/050/00289/AM18/

RLA File

104/24/040/00064/AM18/
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Status:
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HQ File

01/817050/00290/AM18/

RLA File
04/24/040Ю 0062/AM187
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軸̈
HQ File
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|「he case stands detned t0 09.012018                 1

No.:23/18/81‐ALC2/2017 Meet Noつ ate:18/8ト
ALC2/2017
21 112017

: NC decided to ratify the norms for the above AA as per DIPP comments vide
UO No. 12/79/2017‐ TSW/100 dated 17 11 2017 as under:

1. Quantity of export item at sl. No. 1 may also be specified as urder in addition to its
weight.

(i) OD 762 mm x 9.50 mm WThk - qry 18784 mtrs.
2. Quantity of export item at Sl. No. 2 may also be specified as under in addition to its

weight.

(i) OD 762mm x 9.50 mm WThk- qty 3010 mtrs.
3. Quantity of export item at Sl.No.3 may also be specified as under in addition to its

weight.

(i) OD 762 mm x 9.50 mm WThk - qry 156 mtrs.
4. Quantity of export item at sl. No. 4 may also be specified as under in addition to its

weight.

(i) OD 762 mm x 9.50 mm WThk - qry 18784 mtrs.
5. Quantity of export item at sl. No. 5 may also be specified as under in addition to its

weight.

(i) OD 762mm x 9.50 mm WThk- qty 3010 mtrs.
6. Quantity of export item at Sl. No. 6 may also be specified as under in addition to its

weight.

(D OD 762 mm x 9.50 mm WThk - qty 156 mtrs.
7. tvord "Relevant" may be prefixed & word "thicknesss 9.50 mm" may be suffixed with

the description of import item at Sl. No.l and its quantity may be allowed as applied
for i.e.4074.4 MT as 1.05 Kgs./Kg. content in expo.t items at Sl. No. 1,2 &3.

8. word "Relevant" may be prefixed & word "thicknesss 9.50 mm" may be suffrxed with
the description of import item at sl. No.2 and its quantity may be allowed as applied
for i.e, 4074.4 MT as 1.05 Kgs./Kg. content in export items at Sl. No. 4, 5 E 6.

9' Taking clue from SION at sl. No. c-593, quantity of import item may at Sl. No. 3 viz.
Welding Wire may be allowed as applied for i.e. 3 1964.6 Kgs.

10. Quantity of import item at sl. No. 4 viz. Epoxy powder may bi allowed as applied
i.e. 84642 Kgs inclusive of 5 % wastage.
H Quantity ofimportitem at SI No 5 輌z ARO Powder may be a110wed as applied for
i.e 27536 8 Kgs inclusive of5%wastage.
12 Quantities Of import items at Sl.No.6 may be allowed Ⅲthin 6%of fob valuc Of
exports t」 dng clue from SIoN C‐ 1292

for

に

'

27

レ

NamelWELSPtlN CORP



Case No.:24/18/81‐ ALC2/2017 M●et No/Datel1 8/8トParty Name:WELSPUN CORP
LTD

No/Date:3410043325

072017

: NC decided to rati$ the norms for the above AA as per DIPP comments vide
UONo 12/79/2017‐ TSW/101 dated 17 11 2017 as under:

l Word“Relev帥ぜ'may be prenxed wlth the descHption ofimport item at SI No.l and
its quantity may be allowed as allowed as applied forie 26250 MT as 1 05 Kgs/Kg

content in exportitem at Sl.No l,taking cluc hm SION C‐ 2004

2.Word``Relevant''may be prenxed wlth the desc五 ption of mport item at Sl,No 2 and

its quantity mり be allowed as allowed as applied forie 26250 MT as 1 05 Kgs./Kg

contentin exportitem at Si No 2,taking clue from SION C‐ 2004

may take suitable consequential action accordingly.

Narne:SHRl No Date:18/81‐ Approved
ARSHAVNATH IMPEX

1 112017)

10403401

14072017

: NC decided to ratify the norms for the above AA as per DIPP comments vide

UONo 12/79/2017-TSW/102 dated 17 H 2017 as under:

I . Words " of relevant grade & thickness may be suffixed with the description of import

items at Sl. No. I & 2 and their quantities may be allowed as applied for i.e.

135080 Kgs. & 55000 Kgs. respectively as 1.10 Kgs./Kg. content in the export items

atSl.No. I & 2 respectively

may take suitable consequential action accordingly.

No.:13ノ 15/81‐ALC2/2017 Name:DYNAMIC FLOW
PVT LTD

10814660 Date:

18072017 012018

: NC observed that DIPP has sought certain information as requested vide email

07.11.2017.NC decided to await their reply and deferthe casc

case stands deferred to 09 01 2018

Case No,:24/15/81‐ ALC2/2017

Meet NαDate:18/81-

Meet No/Date:18/8ト

ALC2/2017
No■ 13/15/81‐ALC2/2017

タ

102

HQ File

101/81/050/00307/AM18/

RLA F‖e

105/24/040/00171′与ヽM18/

103

Strtrs:
Deferred

HQ File

101/81/050/00296/AM18/

RLA File

103/94/040/00321/AM18/

104
P帥けName:LEGENDS THE
MERCHANT GROUP

Status:
Dcferred
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1 112017

10403453 Date:

072017 012018

: NC observed that application for the above AA had b"en refe..ed to DIpp fo.
NC decided to await their comments and defer the case.

casc stands defcrred to 09 01 2018

Case No.:5/15/81-A tCZtZOtt lVany Meet No′Datel1 8/8ト
Name:JA YACHANDRAN )eucz zon

21 112017

Date:
012018

: NC decided to ask the firm to submii i.for-atio, as per DIPP U0
o12/79/2017‐ TSW/105 dated 17 11 2017 as under:

l. Information in respect of Sl. No.4 & 5 of Standard
export products at Sl. No. 2 & 3.

Deficiency Format, separately for

2. Infollllation in respcct Of Sl No H Of standard Deflciency Fol=llat,fOr import item at

SI No 2
3. Basis for the quantity of import item at Sl. No. 3.

case stands defened to 09.01.2018.

Case No.:12/15/81‐ Party Name:CONNECTRIX No′Date:18/81‐
ALC2/2017 NDIA PVT LTD

1 112017

10814797 Date:
012018

: NC observed that application fo, rt@
r. NC decided to await their comments and defer the case.

No′つate:18/81‐

DIPP fOr

Date:
012018

case stands deferred to 09 ol.2018

: NC observed that application for tte affi
; on import item 5. NC decided to await their comments and defer the case.

case stands deferred to 09.01.2018.

匝 ca望璽 ■望

`18/81‐

ALC2″017ヒ
空 ヒ翌響

。EXIM    IMCaNo/Date:13/81‐
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T10NAL
1 l120i7

File File 10403584

:01/81/050/00351/AM18/ :0523/040/00179/AM18/

: NC decided to ratify the norms for the above AA as per DIPP comments vide
UONo 12/79/2017‐ TSW/108 dated 17 11 2017 as undcr:

1. Words "containing 364 MT. of Non-Magnetic Stainless Steel Circles (20t Series)"
may be suffixed with the description of export product.

2. Words " of relevant grade & thickness may be suffixed with the description of import
item and its quantity may be allowed as applied for i.e. 400.4 MT as 1.10 Kgs./Kg.
oontent in the export product.

may take suitable consequential action accordingly.

Ptt Name:SHIVA UTENSILS Meet No7Date:18/81‐
NDUSTRIES PVT LTD ALC2/2017

21 112017

: NC decided to ratiry the norms for the above AA as per DIPP comments vide

UONo 12/79/2017‐ TSW/109 dated 17 H 2017 as under:

l. Words "containing 136364 Kgs. of Cold Rolled Stainless Steel Circles (N 201 Grade)"

may be suffrxed with the description of export product.

2. Words " of relevant grade & thickness may be suffixed with the description of import
item and its quantity may be allowed as applied for i.e. 150000 Kgs. as 1.10

Kgs./Kg. content in the export product.

may take suitable consequential action accordingly.

Case No.: l2l18/81- ALCznofi lParty Name:SHIVA UTENSILS No/Date:18/81-

NDUSTRIES PVT LTD
1 112017

10403635

199/AM18/ 10082017

: NC decided to ratify the norms for the above AA as per DIPP comments vide
UONo 12/79/2017‐ TSW/110 dated 17 H 2017 as under:

l. Words "containing 136364 Kgs. of Cold Rolled Stainless Steel Circles (201 Grade)"
may be suffrxed with tle description of export product.

2. Words " of relevant grade & thickness may be suflixed with the description of import
item and its quantity may be allowed as applied for i.e. 1 50000 Kgs. as I .l 0 Kgs./Kg.
content in the export product.

may take suitable consequential action accordingly.

UMAR
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Case No.:11/18/81‐ ALC2/2017

Lic No/Date:0510403634

10082017

1器計泥50/0030/AMW
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Case No.:8/15/81-ALC2/2017 Ptt Name:A‐ l FENCE Mcct No/Date:18/81‐
PRODUCTS CO PVT LTD ALC2/2017

21 112017

Dale:
11082017 012018

: NC observed that application for the above AA had been referred to DIPP for
NC decided to await their comments and defer the case.

case stands deferred to 09 01 2018

No.:1/13/81-ALC2/2017 Nme:DIAMOND No/Date:18/81‐

(CHEulAl)

Date:
012018

:NC considercd the comments offered by DIPP vide their UO No.12/79/2017-
/112 dated 17.11 2017 and decided tO refer back the same for re‐ exallnination.

case stands deferrcd t0 09.012018

Meet No/Date■ 878ト

ALC22017
21 112017

: NC decided to ratify tle norms for the above AA as per DIpp comments vide
UO No.12/79/2017‐ TSW/113 dated 17.11.2017 as lmdcr:

l. Quantity of impo( item at Sl. No. 1 may be allowed as apptied for i.e. 111.395 MT as
1.03 Kgs./Kg. content in the export product taking clue from SION C-7.

2. Word " relevant" may be pre-fixed with the description of import item at Sl. No. 2
and its quantity may be a110wcd as 1095.276 MT as 102 Kgs/Kg content in the
export product taking clue ttom SION C‐ 7

may take suitable consequential actiOn accOrdingly

Case No.:7/18/8t-A LC2t2Ol1 lPafty Name:JINDAL SAW Meet No′Эatel1 8/81-
LIMITED ALC2泡017

2! 112017

Date:
012018

: NC decided to ask the firm to submit information as per DIPP UO
12/79/2017‐ TSW/114 dated 17 11.2017 as undcr:

l. Information in respect of Sl. No. 4, 5 & 11 of Standard Deficiency Format, separately
for export items at 3 & 4.

Lic No/Date10410163433

17082017

Case No.:20/18/81‐ ALC2/2017

Lic No′ 1)ate:3410043391

17082017

Lic No/Datc:0510403717

18082017

軸 瀾呂

レ

H4

Status:
Deferred

HQ File

:01/81/050/00356/AM18/
RLA F‖ e
:05/23/040/00190/AM18/
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Coating aieas in export items at Sl. No. 3 & 4, supported by length & OD of steel
pipes
Thickness of ARO (DFBE) coating in export item at Sl. No. 3 & FBE coating in
exportitem at SI No 4

4.Detailed calculations/basis for the quantities of coating mateHals(Importitems at Sl.

No  17,18 &25,supported by coating■ icknesses and coating areas in export items
and wastages cldmed at each stage ofmanufacttte

casc stands deferred to 09 01 2018.

No.:9/15/81‐ ALC2/2017 Nalne:APAR No/Datel1 8/81‐

LIMITED
1 112017

1器l児5υ0029νAMlシ
10815358

73/AM18/

: NC decided to ratiS the norms for the above AA as per DIPP comments vide
UONo 12/79/2017‐ TSW/115 datcd 17 11.2017 as undcr:

I . Net Weights of export products from Sl. No I to l0 may be specified as under:

趾
ヽ
Net Export
wei」ht(KAs)

訛
ヽ

Net Export
weisht (Kss.)

訛
ヽ
Nct Export
weint(Kgs)

1 78,236 5 1,413 9 27.204

2 120,440 6 201,170 10 l143.623

3 2,499 7 2,568

4 30,291 8 45,147

2. Quantity of import item at Sl. No 1 viz. Copper Wire Rod(8 mm dia)(E.C. Grade)
may be allowed as applied for i.e. 351 15.4 Kgs. as I .01 Kgs.A(g content in the
export items at Sl. No. 7,8 &9.

3. Quantity of import item at Sl. No 2 viz. Primary Unalloyed Aluminium may be allowed as

applied for i.e. 10238t4.9 Kgs. as l.0l Kgs./Kg content in the export items at Sl. No. I to 6 ,

9 &10.
4. Quantities of import item at Sl. No. 3 viz. XLPE Compound may be allowed as

1.025 Kgs./Kg content in the export items at Sl. No. I to 6 & 8 to 10, as claimed by
the firm.

5. Quantities of import item at Sl. No. 4 viz. Semi Conducting Compound may be
allowed as 1.025 Kgs.AQ content in the export items at Sl. No. 6,8 &9, as claimed
by the firm.
Quantities of import item at Sl. No. 5 viz. PVC Resin may be allowed as 1.01
Kgs./Kg content in the export items at Sl. No. 3, 4 & 8 to 10, as claimed by the firm.
Quantity of import item at Sl. No. 6 viz. G I Wire may be allowed as 1.01 Kgs./Kg
content in the export items at Sl. No. 3 & 8 , as claimed by the firm.

8. Quantities of import item at Sl. No. 7 viz. HDPE may be allowed as 1.02 Kgs.,4(g
content in the export items at Sl. No. 6,8 &9, as claimed by the firm.

9. Quantity of import item at Sl. No. 8 viz. Co-Polymer Coated Aluminium Tape may be
allowed as 1.01 Kgs./Kg content in the export item at Sl. No. 6.

10. Quantities of import item at Sl. No. 9 viz. Plasticizer(DOP) may be allowed as

UMAR
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l.0l Kgs./Kg content in the export items at Sl. No. 3. 4 & g

may take suitable consequential action accordingly.

RENEWABLE PRIVATE
No.:3/13/81-ALC2/2017

Date:
012018

: NC observed that application for the above AA had been referred to DIpp
chemical Division) for comments. NC decided to await their comments and defer the case.

casc stands defcrred to 09 01 2018

No.:13/13/81‐ALC2/2017

〕ion:NC decided tO ratitt the n。 111lS for the above AA as pcr DIPP conlments宙dc
UO No.12/79/2017‐ TSW/H7dated 1 7.H.2017 as under:

I . words " of relevant grade & thickness may be suffrxed with the description of import
item and its quantity may be allowed as gr.4 MT as l.l0 Kgs./Kg. content i;the
export product

may take suitable consequential action accordingly.

No.:14/13/81- Ptt Nalne:NJECTOPLAST Mcct No Datel18/81‐
PVT LTD ALC272017

21 112017

Date:
012018

: NC observed that application for the above AA iad been refened to DIpp
NC decided to await their comments and defer the case.

case stands deferred to 09 01.2018

Case No.:21/13/81‐

ALC2/2017

7

Meet No/1)ate:18/81-

ALC2/2017
21 112017

: NC decided to ratify the norms for the above AA as per DIPP comments vide

Meet No′1)atc:18/81‐

Lic No Date:0410163454

Pa●y NameiVEER ttTALS Meet No′Date:18/81‐

Lic No/つ ate10510403775

NDUSTRIES LIMITED

′Dy DOFT
′DGFT

n?rtrr
a. lndualr/

ffi",n,

UO No.12/79/2017‐ TSW/H9dated 17 11 2017 as under:

り
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1. Quantity of import item at Sl. No.l may be allowed as applied for i.e. 408.458 MT as

1.04 Kgs./Kg. content in the export product taking clue from SION C-7.
2. Quantity of import item at Sl. No. 2 may be allowed as 469.2 Kms (35.659 MT)

inclusive of 2 o/o wastage.

may take suitable consequential action accordingly.

No.:10/13/81‐ ALC2/2017 NameiSAGE METALS No Datel18/81‐

Datc:

012018

:NC considered lle conlments ofFered by DIPP宙 de their UO No 12/79/2017‐
7120 dated 17 11.2017 and decided to refer back the salne for re‐ examination

casc stands dcfcrrcd to 09 01 2018

No.:16/15/81‐ ALC2/2017 Party Name:FUJIKURA Mcet No′ Datei1 8/81‐

AUTOMOTIVE rNDIA ALC2泡017
PRIVATE LIMITED 21 112017

No7Date:3110066862
2017

: NC decided to rati$ the norms for the above AA under GN-4 with
clause.

concemed may take suitable consequential action accordingly.

No.:23/15/81‐ALC2/2017 Party Name:RATNAMANI Mcct No/Datel1 8/81‐

METALS AND TUBES LTD ALC2/2017
21 112017

Date:
012018

: NC observed that application for the above AA had been referred to DIPP for
NC decided to await their comments and defer the case.

case stands deferred to 09 01 2018

Party NatncGAMESA Meet No′つate:18/8ト

RENEWABLE PRIVATE ALC2/2017
LIMITED 21 112017

Datc:

012018

: NC observed that application for the above AA had been refened to DIPP

Lic No/Datc:0810140933

Ψ幣 朧 鱚

Chemical Division) for comments. NC decided to await their comments and defer the case.

120

軸̈
HQ File

101/81/050/00359/AM18/

RLA File
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Case No.:4/18/81‐ ALC2/2017
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HQ File

101/81/050/00353/AM18/

RLA File

04/24/040/00126/AM18/

Lic No/Date:0410163537

19092017
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case stands deferred to 09 01 2018

No.:19/13/81‐ALC2/2017 Party Name:RAYCHEM RpG Meet No Datel18/81‐

PVT LTD ALC2/2017
21 112017

: NC observed that application for the above AA had b"en ."feoed io DIpp fo,
NC decided to await their comments and defer the case.

case stands deferred to 09 01 2018

Meet No′ 1)atc■ 8/81‐

ALC2/2017
21 112017

No′Date1031 0815906

content in t}re export item at Sl. No. 6, as claimed bv the firm.

〕lon:NC decided tO ratitt the n0111lS fOr the above AA as per DIPP cOnlments vide

UO No.12/79/2017‐ TSW/125 dated 17.H2017 as undcr:

l. Net weights of export products from Sl. No r to 2l may be specified as under:

鉱
ヽ
Net ExpOrt
welght

(Kgs)

Ｓ‐
．
Ｍ

Net Export
weight

(Kgs.)

Ｓ‐
．
Ｎ。

Net ExpoJ
weight

(Kgs)

Sl.

No.
Net Export
weight
(Kss.)

1 3,420 7 1,718 う
０ 38,015 19 77,486

2 11,615 8 2,696 14 46,352 20 65,863
3 5,639 9 3,744 ξ

υ 37,331 つ
乙 105,259

4 13,215 10 10,032 16 49,372
5 7,858 21,981 17 62,505
6 73,581 う

４ 30,004 18 60,997

9y-ti,y of import item at Sl. No 1 viz. primary Unalloyed Aluminium may be
allowed as 601,552 Kgs. for the export irems ar st. No. t io 3 & 7 to 2l,takingilue
form Engineering Table-5.

luantity of import item at Sl. N9? rir.Copper Wire Rod(8 mm dia)(E.C. Grade) may
be allowed as 25149 Kgs. as 1.01 Kgs./Ie content in the export items at st. No. t to
6.

Quantities of import item at Sl. No. 3 viz. XLpE compound may be allowed as
1.025 Kgs./I(g content in the export items at Sl. No. 1 to 5, as craimed by the firm.
Quantities of import item at Sl. No 4 viz. pvc Resin may be allowed as l.0l Kgs./Kg
conteni in the export items at Sl. No. 1 to 6, as claimed by the firm.
Quantities of import item at Sl. No. 5 viz. plasticizer(Dop) may be alrowed as
1.01 Kgs./l(g content in the export items at Sl. No. I to 6, as claimed by the firm.
Quantity of import item at Sl..No. 6 viz. G I Wire may be allowed ", t.Ot Kgs./Kg

ヤパレ
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Lic Noツつatc:0310815877

Case No.:10/15/81‐ ALC2/2017 P″″Nalne:APAR
NDUSTRIES LIMITED
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8. Quantities of import item at Sl. No. 7 viz. Wooden Drums may be allowed as per
packing policy.

may take suitable consequential action accordingly.

No■ 16/13/81‐ALC2/2017 1Pttw Name:PARAM Meet No′ Date■ 8/81‐

NDUSTRIES ALC2/2017
21 112017

Date:

012018

: NC decided to ask the firm to submit information as per DIPP UO
.12/79/2017‐ TSW/126 dated 17 11 2017 as under:

1. Information in respect of Sl. No. ll & llA of Standard Deficiency Format.
2. Area of export item & import item.
3. Thickness of import item.

case stands deferred to 09 01 2018

Case No,:l?/18/81- ALC2n0l7 lParty Name:PAMM lヽect No′Datc:18781-

rNDUSTRIES ALC2/2017
21 112017

Datc:

012018

: NC decided to ask the firm to submit information as per DIPP UO
o12/79/2017‐ TSW/127 dated 17 11.2017 as under:

1. Information in respect of Sl.No. l1& llA of Standard Deficiency Format.
2. Area of export item & import item.
3. Thickness of import item.

case stands deferred to 09.012018

No.:13/18/81‐ ALC2/2017 Party Name:RAJHANS Meet No′Эate:18/8ト

METALS PVT LIMITED ALC2/2017
21 112017

: NC decided to ratify the norms for the above AA as per DIPP comments vide
UO No.12/79/2017‐ TSW/128 dated 17.H.2017 as under:

1. Words" Containing Copper: 89 o/o, Zinc: 9Yo &. Lead:2o/o " may be suffixed with the
description of export item.

2. Quantity of import item at Sl. No.l may be allowed as applied for i.e. 94340 Kgs. as
1.06 Kgs./Kg. content in the export product taking clue from SION C-1167.

3. Quantity of import item at Sl. No. 2 may be allowed as 9180 as 1.02 Kgs./Kg. content

Lic No/Date10310816014

28092017

Lic No Date:2410042282

03 102017

レ

126

Status:
Deferred

HQ File

:01/81/050/00365/AM18/ 障念監υ0026νAM B

つ
４

Approved

HQ Filc

:01/81/050/00367/AM18/ 陽危鵬OЮ∞2νAMW
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in the export product taking clue from SION C-1167.

may take suitable consequential action accordingly.

鵬 泥W∞ %″AMν  膨 棚 剛 И
yAm ν  躙 辮
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No. : I 5/l E/81 - ALC2n0n lfarty Name:ARFIN INDIA Meet No/Date:18/81‐ Approved
ILIMITED IALC2/2017

pl.11.2017

lion : NC decided to ratify the norms for the above AA as p.r btff .o.r*rtr riat
UO No. 1217912017-TSW/I29 dated 17.11.2017 as under :

1.Words''Containing COpper:890/0,Zinc:9%&Lead:2%''lnay be sufflxed with the
desc五ption ofexport item.

2. Quantity of import item at Sl. No.l may be allowed as applied for i.e. 94340 Kgs. as
1.06 Kgs./Kg. content in the export product taking clue from sIoN c-1167.
Quantity ofimport item at Sl.No.2 may be allowed as 9180 as l.02 Kgs./Kgo content
in the export producttaking clue ttOm SION C‐ 1167.

may take suitable consequential action accOrdingly.

lCase No.:22 ll$t}l- ALC2nOn lParly Name:ApAR
INDUSTRIES LIMITED

1.11.2017

:3410043524

ら10m8NC decided to ra“″ the nO.11ls for the abOve AA as per DIPP collunents vide
UO No.12/79/2017‐ TSW/130 dated 17.11.2017 as tlnder:

1.Word``relevant'' may be pre‐ flxed with the descriptiOn ofirnport item at Sl.No.l and
its quantity may be a1lowed as applied fbr ioe.385.416ヽ 4T as l.01 Kgs./Kg.content in
the export prOduct.

2. Import items at sl. No. 2 & 3 may be allowed as per packing policy.

may take suitable consequential action accordingly.

Case No.:t/l Ettl-ALC2n0[7 learry NamefEI INDUSTRIES Meet No/Date:18/81‐
LIMITED ALC2/2017

121.11.2017

Lic.No/Date:0510404280

13.10.2017
Defer Date:
.01.2018

: NC decided to as the firm to submit the infollllation as per DIPP UO No.
12/79/2017‐

′
「 SW/131 dated 17.11.2017 as under:

1,Net welght of each Cable

1器」泥50Ю0357AMν  l鷺ち鵬υ002Яハmν

應 uMAR
ftftt qiqrlPv. gsFr

∩蔵可

."lЧ
l、 ■ 百 Rt罰 目 円 アDC日

;ftrd rr?i sdrq d=rErq
rtaiiiitw oi i"mmerca & lndustrY-" 
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Uav""-tl' gnlwin, New oelhl
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2.Material balancing viz. net content ofeach imported and indigenous input, for each cable.
3.Tabular statement giving total requirement ofeach raw material, export product wise.

case stands deferred t0 09 01 2018

P釘″Nalne:INDlA TRADNG Meet No7Datc:18/81‐
HOUSE IALC2/2017

21 112017

Datc:

012018

: NC observed that application for the above AA had been refened to DIpp
chemical Division) for comments. NC decided to await their comments and defer the case.

case stands deferrcd t0 09 01 2018.

No.:9/l t/8t -ALC2l20t7 lParry Name:PANASONIC
APPLIANCES NDIA CO
LTD,

Lic No/Date:0410163600 Date:
17102017 012018

ision : NC decided to ぉk the flrrn tO submit info.1.lation as per DIPP UO
12/79/2017‐TSW/133 dated 17.11 2017 as under:

１

２

Details of import items at Sl. No. I to 5 and their specific use in export items.
Information in respect of sl. No. 11 & I lA of standard Deficiency Format import, for
items at Sl. No. I to 5.
Total length of import item at Sl. No. 6 in addition to its weight,
Detailed calculations for the quantity of import item No. 6.

case stands deferred to 09.01.2018.

Csse No.:5/lE/81-ALCznOn lParty Name:GAMESA Meet No/Date:18/81‐
RENEWABLE PRIVATE ALC2/2017
LIMITED 21 112017

chemical Division) for comments. NC decided to await their comments and defer the case.

case stands deferred to 09.012018.

Case No.:6/18/81‐ ALC2/2017

Lic No/Date:0510404318

17102017

Meet No/Datel1 8/81‐

υd凛朧 鰤 l

Status:

Dererred

HQ Filc

101/81/050/00358/AM13/ 1脇棚OЮ。4AMt

134
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HQ File

101/81/050/00354/AM13/
RLA File

104/24/040/00147/AM18/
Lic No/Date:0410163616
25102017

DeFcr Date:

09012018



File: 0l/8 l/50/41 6/AM I 4/DES-ti
Datcd:‐ 21 112017 RLA File: 03 /9 5 /040/0006I y AMt 4

Ratification of norms in
Decision : NC observed ,nu,
MSME for comments. NC decided to await their comments and defer the case.

¨ fCrred t。 09.o12018

Casc No.AR‐ 141 M/S NIET TRADE LIMITED
F i le : 0 I /8 I /0 5 0/002 I 9/AM I 3 /DEJ I I-

Datedi-21.11 2017 RLA File: 05 /24/040/OOt 68/ AMt3 i
ModicaJOn of ral■ ed norlns h“ spect of AA No.0510331816 dated
09.082012

Decision : NC observed ttai
MSME for comments. NC decided to await their comments and defer the case.

The case stanls deferred t0 09 o1 2018

Casc No AR‐ 142 M/S MC CoM NDUSTRIES IA)PRIVATE LIMITED
No  18/81 File: 0 l/8 l/050/00073/AMl4/DESJI

Dated:‐ 21.H2017 RLA File: 03 /9 5 /040/01 054t AMt 3 I
Ratification of norms in resp@

Decision : NC observed ttut
MSME for comments. NC decided to await their comments and defer the case.

The case stands deferred to 09.01 .201 8.

Case No AR‐ 143 ″ヽS LM WND POwER BLADES PVT LIMITED
File: 0 I /8 I /050/00080/AM I 6/

Datcd:‐ 21 11.2017 RLA File: 07 l24lO4O/OO43S/ AMlt
弓う07■五モここうζ155.2015

Decision , NC obr"*"d
C&PC for comments. NC decided to await their comments and defer the case.

The case stands deferred to 09.01.2018.

Casc No.AR‐ 144 幽 M WND POWER BLADES IA)PVT.LIMITED
F‖c:01/81/050/00092/AM16/

Dated■ 2111.2017 RLA File: 07 124/040/00441 / AMt
Fixation of norms in.espect of AA@

Decision , 
^a 

obr.*e
C&PC for comments. NC decided to await their comments and defer the case.

The case stands defened to 09.01.201g.

慨 癬 鍮

多



Case No.AR‐ 148 〃ヽS.BILCARE LIMITED
File :0 l/81/050/0061 9/AM1 5/DES-ty

Dated:‐ 21 11.2017 RLA Filc:3J/83/040/00228ノAM15/
RatiflcatiOn of no.1:Is in reSpcct Of advance authOrization No 3110065219

dated 20 01.2015.

Decision : NC observed ,n
C&PC for comments. NC decided to await their comments and defer the case.

The casc stands dcferrcd tO o9 01.2018

Casc No.AR-149 M/S.MOLEX PRIVATE LIMITED
HQ File No:01/81/050/60260/AM09/DES‐ lν

Dated■ 21H2017 RLA Filc No:07/24/040/00171/AM09/
MOdincatiOn of ■xcd nO111:s in respect Of advance authOrizatiOn no
0710058415 dated 09 o7.2008

The case standq deferred to 09.01.201g.

PTi:iol: NC observed *ui
NC decided to await their comments and defer the case.

Case No AR‐ 151 M/s ANJANITECHNO―
file No:01/81/050/00175/AM10/

Dated:_21.112017 RLA Fiに No:05/23/o40/00036/AM10/
Modica」on of ratined nonns h Кspect of Advancc Authonza■ on No.
0510249179 dated ll.o92009.

The case stands deferred to 09.01.201g.

Decision: NC obr.*.d
DIPP (chemical Division) for comments. NC decided to await their comments and defer the case.

″ヽS.BIIANDARI FOILS&TUBES LIMITED

里⊆墜墨≧型型10/00086/AMH/DES I1/
Dated:‐ 21.112017 RLA File No: 03/94I040/0026S/AM lV

Modicttbn Of ratintd nonns h“spect of advance auぬ 。HzaJOn no
0310581975 dated 02.07.2010,

…

9trred t。 09o12018

Decision: NC observed *
MoS for comments. NC decided to await their comments and-defer the case.

Casc No.AR‐ 255

IJ2 NO:O1/81/05070555瓦仄i::11うБESIV
Datcd:‐ 21 112017 LA Fiに No:03/94/040/00418/AMl1/

慨 癬 鍮

蛯



0310595668 dated 07.10。 2010.

Decision: NC observed that Representatio
MoS for comments. NC decided to await their comments and defer the case.

The case stands deferred tO o9.01.2018.

145

Case No.AR‐ 264 M/S.ABIR INFRASTRUCTURE PRIVATE LIMITED
Meeting No。  18/81 HQ File No:01/81/050/00562/AMl1/DES,I1/
Dated■ 21.11.2017 RLA File No:05/23/040/00336/AMl1/
Subject: 4ヽodiflcation Of ratifled nolllls in respect Of advance authorization nO.

0510284584 dated 24.02.2011.

Decision:NCobservedthatRepresentationformodificationo
DIPP for comments. NC decided to await their comments and defer the case.

The case stands deferred to 09.01.2018.

綱
qTfoTwI \rel SEln -='CY

rvriniitrv of iommerce & lndustry
s;irq.rqq. -'ri fad .uai"l' shai." in, New oetnt
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Case No.AR‐ 265 市ySo ELEC STEEL PROCESSING INDUSTRIES
Meeting No. 18/81 HQ File No:01/81/0529o449/AM16/DES.IV
Dated卜 21。 11,2017 RLA File No:34/24/040/00238/AM16/
Subject: Modiflcation of ratifled nolllls in respect of Advance Authorization No。

3410041739 dated 15。 12.2015。

Decision:NCdecidedtomodifythenorTnsfortheabove
Lamination Cut & Core) as requested by the applicant under SION C-323 with accountability
clause as per recommendation of DHL

RA concerned may take suitable consequent action accordingly.

147

Case No.AR‐ 266 M/S.INDO C00L COMPOSITES PRIVATE LIMITED
Meeting No。  18/81 HQFlle No:01/81/050/00464/AM16/DES.Iν
Dated:‐ 21.11。2017 RLA File No:04/24/040/00H4/AⅣ l16/
Subject: Ratiflcation of nolllls in reSpect of advance authorization no.0410160874

dated 05.08.2015。

Decision: NC observed that Representation fo
DIPP (Chemical Division) for comments. NC decided to await their comments and defer the case.

The case stands deferred to 09.01.2018.

148

Case Noo AR‐ 267 M/S.LUXFER UTTAM INDIA PRIVATE LIMITED
Meeting No。  18/81 ¨ o:01/81/050/00653/AM17/DES.I1/
Dated:‐ 21.11。2017 RLA File No:05/23/040/00548/AM17/
Subject: RatiflcatiOn Of nolllls in reSpect of advance authorization no.0510401771

dated 23.02.2017.

Decision:NC decided to ratitt the norms forthe above AA as per DIPP comments宙 de their UO
No。  12/79/2017‐

′
「 SW/267… A/R dated 17.11,2017 as under:

41

μ
V■



Quanti●es Ofimportitems at Sl.No。 1,2&3 may be allowed as applied for i.e. 168 Nos.,
basis.630 Nos. & 32 Nos. respectively on net to net

RA may take suitable I action

149

Case No.AR‐ 268 M/So MEGHA ENGINEERING&INFRASTRUCTURES LIMITED
Meeting No。  18/81 _HQ File No.:01/81/050/00263/AM15/DES‐ H
Dated:‐ 21.11.2017 RLA File No.:09/24/040/00629/AM13/
Subject: Modiflcation Of ratifled noI11ls in respect Of Advance Authorization No.

0910055693 dated 09,04。 2013.
Decision: NC observed that Representati
DIPP for comments. NC decided to await their comments and defer the case.

The case stands deferred to 09.01.201g.

had been referred to

M/S,TOSHIBA TRANSMISSION&DISTRIBUTION SYSTEMS
Fi19 No.:01/81/050/00017/A～116DES― II

Dated:‐ 21。 11.2017 24/040/
Modiflcation of ratifled nolllls in respect Of Advance AuthorizatiOn No。

0910061535 dated 16.01.2015。

Decision:NC decided to mOdi″ the typOgraphical error replacing the“&"with“ tO"i.eo input
wastage oflmport ltem No.1,3 to 5 on repeat basis of AA No.0910045982 dated 21.03.201l and

RA concemed may take suitable ial action accordin

WS.TUBEX INDIA
No。  18/81

Dated:‐ 21.11。2017 LA File No.:o5/24/040/00247/AM17/
Ratiflcation Ofno111ls in reSpect ofAdvance Authorization No.0510399600

dated 01.09。 2016.
Decision: NC observed that re
DIPP for comments. NC decided to await their comments and defer the case.

The case stands deferred to 09.01.201g.

Date:07。 12.2017

Place:New Delhi Depuヽ懃婆響取F亀朦

,,1 --\Y9--
Vinod Kumar Kashyap

Foreign Trade Development Officer
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2lllll20l7- Case No. 31/9/81 (M/s Polycab wires Pvt' Limited)

1Adruo". Lithorization No. 0310g12281 dated 30.03.2017)

Advance Authorisation may be ratified as under:

1. Description, sizes, quantities and net weight of export items at S1' No' 1 to 1 1 under the

Advante Authorizaiion may be specified as per enclosed Annexure'

2. Quantity of import item at st.No.t i.e. copper wire Rod may be allowed as

t.Ot fgs.rcg. content in the export items at Sl' No' I & 3 to 11'

3. Quantity of import item at Sl. No. 2 i.e. Aluminium Ingots may be allowed as

f .Ot fgs.ncg. content in the export items at Sl' No' 2' 5 & ll'
4. Quantity of import item at Sl. No. 3 i.e. LDPE Compound( Crosslinkable) may be

allowed as 1.05 kgs./kg content in the export items at Sl' No' 1 to 6 & 8 to 1 1'

5. euantity of import item at Sl. No. 4 i.e.Zffpn Compound may be allowed as 1'05 kgs/kg

content in the export items at Sl' No' 1,2 & 8 to 10'

6. Quantity of import item at Sl. No. 5 i.e. Semi Conducting Compound may be allowed as

f .OS tgslkg content in the export items at Sl' No' | & 2'

7. Quantity of import item at Sl. No. 6 i.e. PVC Resin may be allowed as 1'05 Kgs'/Kg'

content in the export products at Sl' No' 4 to 7 & ll'
8. Quantity of import item at Sl. No- 7 i.e. PVC Plasticizer may be allowed as 1'05 Kgs'/Kg'

cintent in the export items at S1' No' 4 to 7 & ll'
9. Quantity of import item at Sl. No. 8 i'e' Copper Tape may be allowed as 1'01 Kgs'/Kg'

cintent in the export items at Sl' No' | &'2'

10. Quantity of import item at Sl. No. 9 i'e' Galvanised Steel Wire may be allowed as

1.02 kgs/kg conient in the Export items at Sl' No' l'4' 6' 8 & 9'

ll.Quantity of import item at Sl. No. l0 i.e. Lead Ingot may be allowed as 1'01 kgs/kg

cintent in the export items at Sl' No' 4 & 5'

l2.Quantity of import item at Sf. No. 11 i'e' Glass Mica Tape may be allowed as

i.OZ fgs.mg. content in the export items at Sl' No' 8 & 10'

Norms committee maY take a view

/多
一
― ―
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(S.K.Jain)
Development Officer
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■EXPORTITEM LiST(ADVANCE AUTHORISAT10N N0 0310812281 DT 30 03 2017)

・
・ … …
F,ommerce a!ndust″
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6075.000 26123
core X 400 Sq MM

2300000 12397
core X 500 Sq M睫
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Department of Industrial Policy & Promotion
(rs\u

NC Meeting dated 2llllt20l7 - Case No. 12l9/81(M/s KEI Industries Limited) (Advance

Authorization No. 0510402671 dated 23.05.2017)

Advance Authorisation may be ratified as under:

1. Net weight of export products may be specified as under:

Ｓ‐
。
Ｎ。

Net Export
Weight
Kgs./Km

Si.

No.
Net Export
Weight
Kgs./Km

Sl.

No.

Net Export

Weight
Kgs./Km

Sl.

No.

Net Export
Weight
Kgs./Km

1 326.5
つ
ん 10739

り
，
う
Ｚ 13.33 34 51.96

つ
´ 7705.1

り
， 6861.2 24 17.57

く
υ
Ｏ
フ 56.33

●
′ 407.9 4 20161.6 25 22.65 36 4329.8

4 467.7 5 266.4 26 25.29 37 5450

5 345.9 6 441.9 27 28.07 38 983.1

6 389.4 7 991.2 28
０
， 39 3056.3

7 436.6 8 13118.6 29 34.08 40 3610.5

０
０ 597.9 9 328.8 30 37.55 41 3360.3

9 852.6 20 9244.4 40.93 42 4753.4

10 1885。9
つ
ん 5496.6 32 44.46 43 5639.9

907.2 22 11.45
０
， 48.13 44 7735.7

2.

811慧龍Ъ;ζ;8:(薔 LI:'(lllξ !i:ぶ;tlc遣〔i:ETperv√
irc Rod/CC Rod(EC Grade)/COpper

a) For export products mentioned at Sl.NII,):.illf'lllTllleris perEnginecring
Table‐ 5.

そ洗1電鮮
al猟
ち豫鵠

夕1:喘:fisperEngineeringTablc-4.

lξ. 15 to 17,19,21 to 35&5 38 to 44,  as

・鸞鱗織撻描撃  !棋離1機嘗残1
44.

生
 :u駕Ili昇:二ti:苦誤111::l:Ir」、1.R:子 b PVCResininaybca1loWedas 

■05 Kgsノ kg
t0 21,36そ%38 to 44.

・ ,1躍 3滝鳳 il稚 111)λ tt」
L畑 immy mⅨ de m中 狙OWdお
ts at Sl.No.2to 21,36ゼ %38 to 44.

― ■ヽ_
KUMAR
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7.QuantitiCs of import item at Sl.No.6宙 z.Aluminiurn Wire Rod(Electrolytic grade)

蹴 躙 絆庶 “mm“湖口 ,・ "副
わ
“
,おⅣ

b駕踊需甜fmemmedatttNQ“ ,お「
■Kが.m,函鴫d∝

&Q諷詭"fttitt11ざΨ
l,手聯弛ぶId∴」
・
:灘

g

叫倅桑壁L職鰐轟を.TttattltFtoufl鵬鯛∬籠
Ю.Q‰il及。
1:躍蝿馳f胤稲:・

NⅢ COm"md J devant gde m…
〕xport product at Sl.No.36.

Norms commitec may take a宙 ew

一

´

´

一レ
イ′′′́ ′

″

(S.K.Jain)
Development OfflCer

Norms Committee II
ffi-Tsw/78 dated 17 llrl2orT
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Government oflndia
A/1inistry of steel

Technical D市 ision

i諧 寵 :蹴 猥露鵬 1庶 W翻 棚 」ち:Lmttrぉ ∬ 期 ァ 島瑞 :Ⅷ nJぜ趣 |CorpOration lndia Pvt Lirnited,vadOdra.

DGFtt may refer tO their UO No o1/81/50/179/AM-18/DES-2/23 dated

:Wi駕晟鱒ξ配‰1嘱:哩断1:胤∬ぶ島‖急」:臨畠電1鳳留[胤Th
面p。出槻fttlli∬ 1習盤lcll電性鵠賓恣肌|「呂:贈胃1_m∬:蹄艇Coils Width Of 600 MM Or MOre Grade 50C470,65C100o, 65C700 and 50C 600

螂融耀‖:瑚∬}』踊桑巖枇脆l椰r舅:t亀∬
たlc∬留聞「::「ご糧1署1爾£1計41
Э

L%V∫ l牌亀 鼎 :f:濯R4r卜曽 昭』陽
Product Of Non Grain Oriented silicOn Electrical Steel,fu‖

y processed width Of 600

y)[litl°re Grade 50C470,65C100o,65C700 and 50C 600,Thickness o.3A/1A/1 to

@p-
(S.K.Bhatnagar)

Deputy I ndustrial Adviser

p堕Jy:ョ。d kaShayap,FttDO,DGぃ 、ヽ へ Og Bhawan,New Delhi.
Ministry of steel U.o,No.2(6)/2016-丁 D dated 28.07.2017
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2lnllzll7 - Case No. 10/12l81(M/s KEI Industries Limited) (Advance

Authorization No. 0510403164 dated 19.06.2017)

Advance Authorisation may be ratified as under:

1. Net weight of export products may be specified as under:

SI.

No.

Net Export

V/cight

Kgs./Km

Sl.

No.

Net Export

Weight
Kgs./Km

Sl.

No.

Net Export

weight
Kgs./Km

Sl.

No.
Net Export
Weight
Kgs./Km

l 405.l
０
０ 1055.2

り
， 230 52 4174.6

う
ん 449.7 19 355.7 36 729.6 53 15108.9

512.4 20 700.9 37 518.8 54 7266.3

4 538.6
つ
４ 1644.l

０
０ 953.5

ξ
υ 212.7

く
，

つ
Ｊ

り
，
Ａ
υ

う
ん
つ
４

ハ
υ
′
針 39 8442.6 56 170.4

6 527.9
●
フ
う
４ 449.7 40 7513.3 57 156.1

7 474.8 24 512.4 41 11195.1 58 301.5

8
つ
Ｄ

，
′

う
乙 538.6 42 12850.7 59 23.77

9 736 26 503.3 43 467.7 60 34.94

0 8716.4 27 778.6 44 570.5 61 51.10

334.7 28 736 45 820.3 62 180.1

つ
ん 287 29 8931.5 46 1073.9 63 737.8

●
Ｄ 1165.2 30 334.7 47 1548.8 64 1710.1

4 254.3
●
Ｄ 506.7 48 2990.4

∠
υ 17897.5

278.4 32 246.6 49 2953.5

6 401.6
り
， 401.6 50 3815.1

7 606.6 34 606.6 11458.8

:。

)1驚
;:易1畷::ギ置場1。 50,55,56,58わ

0ヾ. 2to 7,10t021,23 to 27,29 to 36,40 to

3. Words " Semi Conductive XLPE Compound'lryy^Ut deleted from the description of

import item at Sl. No. 2 andquantities of XLPE Compound of relevant grade may be

allowed as f .OS fgr.ltg conGnt in the export products ut St' No' I to 7 ' l0 to 27 '29 to

54,64 &,65. ,. I
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4. Quantities of import item at Sl. No 3 viz. PVC Resin may be allowed as 1.05 Kgs./kg

content in the export products at Sl. No. I to 64.

5. Quantities of import item at Sl. No 4 vrz. Antimony Trioxide may be allowed as

1.05 Kgs./kg content in the export products at Sl. No. I to 64.

6. Quantities of import item at Sl. No 5 viz. Galvanised Steel Wire/G. I. Wire may be

allowed as 1.02 Kgs./kg content in the export products at Sl. No. I to 7, l0 to 27 ,29
to38 &43 1o53.

7. euantities of import item at Sl. No. 6 viz. Aluminium Wire Rod (Electrolytic grade )

may be allowed as under:
c) For Export products mentioned at Sl. No. 40

Table-5

to 42 & 64 , as Per Engineering

d) For Export products mentioned at Sl. No. 54 & 65 , as 1.01 Kgs./kg content in

the exPort Products.
g. euantities of import item at Sl. No 7 viz. HDPE may be allowed as 1.05 Kgs./kg

content in the export products at Sl. No. 1l to 21,30 to 36, 39 to 42 & 65.

g. Quantity of import item at Sl. No. 8 i.e. Semi conducting water Blocking

Tape/Water elocking Tape(Cable grade) may be allowed as 1.01 Sq.Mtrs./Sq'Mtr'

content in the ExpoJproducts at Sl. No. 40 to 42 & 65 as claimed by the firm'

10. Quantities of import item at S1. No 9 viz. Nylon Compound of relevant grade may be

allowed as 1.0i Kgs./kg content in the export products at Sl' No' 40 to 42 &' 65 '

ll.Quantity of impoiit.* at Sl. No. 10 i.e. Glass Mica Tape may be allowed as

t.Ot fgs./Kg. content in the Export products at Sl. No. 1 to 4, I I to 13, 22 to 25' 30

& 31 as claimed bY the firm.

Norms committee maY take a view

// '-- l11 tttL-l 1
(S.K.Jain)

Development Officer

Norms Committee II
OtppNt tZngl2O17-TSW/93 dated 17 llll20l7
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Department of Industrial Policy & Promotion
(rsw)

NC meeting dated 2lllll2017 - Case No. 23118/81 (M/s. Welspun Corp Limited) (Advance

Autho rization No. 3410043326 dated 05.07.20 I 7)

Advance Authorization may be ratified as under:

1. Quantity of export item at Sl. No. 1 may also be specified as under in
addition to its weight.

(i) OD 762 mm x 9.50 mm WThk - qty 18784 mtrs.

2. Quantity of export item at Sl. No. 2 may also be specified as under in
addition to its weight.

(i) OD 762 mm x 9.50 mm WThk - qty 3010 mtrs.

3. Quantity of export item at Sl. No. 3 may also be specified as under in

addition to its weight.

(i) OD 162 mm x 9.50 mm WThk - qty 156 mtrs.

4. Quantity of export item at sl. No. 4 may also be specified as under in
addition to its weight.

(i) OD 762 mm x 9.50 mm WThk - qty 18784 mtrs.

5. Quantity of export item at Sl. No. 5 may also be specified as under in

addition to its weight.

(i) OD 762 mm x 9.50 mm WThk - qty 3010 mtrs.

6. Quantity of export item at Sl. No. 6 may also be specified as under in

addition to its weight.

(i) OD 762 mm x 9.50 mm WThk - qty 156 mtrs.

7. Word ..Relevant" may be prefixed & word "thicknesss 9.50 mm" may be

suffixed with the description of import item at Sl. No.l and its quantity

may be allowed as applied for i.e. 4074.4 MT as 1.05 Kgs./Kg. content in

export items at Sl. No. 1,2 &.3.

8. Word..Relevant" may be prefixed & word "thicknesss 9.50 mm" may be

suffixed with the description of import item at Sl. No.2 and its quantity

may be allowed as applied for i.e. 4074.4 MT as 1.05 Kgs./Kg. content in

export items at Sl. No. 4,5 & 6.

g. Taking clue from sIoN at Sl. No. C-593, quantity of import item may at

Sl. N;. 3 viz. Welding Wire may be allowed as applied for i.e.

31964.6 Kgs.
10. Quantity oi i*port item at Sl. No. 4 viz. Epoxy Powder may be allowed

as applied for i.e. 84642 Kgs inclusive of 5 %o wastage'

t",/)
. . ,1.;

,',.."
'' r'.,a,.´g″
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11.Quantity ofimport itcm at Sl.No.5 viz.ARO Powder may bC a1loWed as

2 Qum橙
:if盤∬慰鷲驀磯ダ織d宙価n6%Jお

b

Norms committee maY take a view

Norms Committee II
DIPP Nr Dr92017-TSw100 dated t7lrll20l7

ス .名aFttLI‐
Development Ofrlcer
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Department of Industrial Policy & Promotion
(rsw)

NC meeting dated 2llllt20l7- Case No. 24118/81 (M/s. Welspun Corp Limited)
(Advance Authorization No. 3410043325 dated 05.07.2017)

Advance Authorization may be ratified as under:

1. Word``Relevant''IInay be preflxed、 vith thc description of import itern at

Sl. No.l and its quantity may be anowed as allowed as applied for i.e.

26250 NIIT as l.05 Kgs./Kgo content in export item at Sl.No.1,taking

clue frorn SION C-2004.

2. Word``Relcvant''rnay be prcflxed with thc description of import itern at

Sl.No.2 and its quantity may be a1lowcd as allowed as applied for i.e.

26250 NIIT as l.05 Kgs./Kgo content in export itcm at Sl.No.2,taking

clue from SION C-2004.

, +-. 
-. - ifi,1L-, >

(S.K.Jain)
Development Officer

け

NollllS COmlnittce may take a view

Norms Committee Ⅱ
DIPP No.12/79/2017-TSW/101 dated 17/11/2017
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2ltlll20l7- Case No. 24115/81 (M/s Shri Parshavanath Impex (India))
(Advance Authorization No. 0510403401 dated 14.07.2017)

Advance Authorisation may be ratified as under:

1. Words " of relevant grade & thickness may be suffixed with the description of import
items at Sl. No. I & 2 and their quantities may be allowed as applied for i.e.

135080 Kgs. & 55000 Kgs. respectively as 1.10 Kgs./Kg. content in the export items at

Sl. No. 1 &.2 respectively

Norms committee may take a view 
+ , A

,F;,rut)_

(S.K.Jain)
Development Officer

Norms Collllmittee II

DIPP No.12/79/2017-TSW/102 dtted 17/11/2017
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 2lllll20l7 - Case No. 5/15/81 (iWs Jayachandran Industries Pvt.
Limited) (Advance Authorization No. 3210078222 dated 24.07.2017)

Firm may be asked to submit the following details:

l. Information in respect of Sl. No. 4 & 5 of Standard Deficiency Format, separately
for export products at Sl. No. 2 t 3.

2. Information in respect of Sl. No. l l of Standard Deficiency Format, for import
item at Sl. No. 2

3. Basis for the quantity of import item at Sl. No. 3.

Norms committee may take a view

―
 
～

Norms Committee I
DIPP No.12/79/2017-TSW/105 dated 17/11/2017

(s. K..lu/# 
I rr L- I i)--

Development Officer
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2lllll20l7- Case No. 2ll8/81 (M/s Exim International) (Advance
Authorization No. 0510403584 dated 03.08.2017)

Advance Authorisation may be ratified as under:

Words "containing 364 MT. of Non-Magnetic Stainless Steel Circles (201 Series)" may
be suffixed with the description of export product.
Words " of relevant grade & thickness may be suffixed with the description of import
item and its quantity may be allowed as applied for i.e. 400.4 MT as 1.10 Kgs./Kg.
content in the export product

Norms committee may take a view

./ --,- 
t+

--(s.K..luiJrlr 
tttL-t>

Development Officer
Norms Committee II
DIPP No. 1217912017-TSW108 dated 17 l11l20l7
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 2lllll20l7- - Case No. 1ll18/81 (M/s Shiva Utensils Industries Pvt.
Ltd) (Advance Authorization No. 0510403634 dated 10.08.2017)

Advance Authorisation may be ratified as under:

l. Words "containing 136364 Kgs. of Cold Rolled Stainless Steel Circles (N 201 Grade)"
may be suffixed with the description of export product.

2. Words " of relevant grade & thickness may be suffixed with the description of import
item and its quantity may be allowed as applied for i.e. 150000 Kgs. as 1.10 Kgs./Kg.
content in the export product

Norms committee may take a view

4姦.篇Ч LIL
Development Ofrlcer

Norms Colmmittee II
DIPP No.12/79/2017-TSW/109  datcd 17/11/2017
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 21tllt20l7- - Case No. 12118/81 (M/s Shiva Utensils Industries Pvt.

Ltd) (Advance Authorization No. 0510403635 dated 10.08.2017)

Advance Authorisation may be ratified as under:

1. Words "containing 136364 Kgs. of Cold Rolled Stainless Steel Circles (201 Grade)" may

be suffixed with the description of export product.

2. Words " of relevant grade & thickness may be suffixed with the description of import

item and its quantity may be allowed as applied for i.e. 150000 Kgs. as 1.10 Kgs./Kg.

content in the export product

Norms committee may take a view

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. 1217912017-TSW110 dated 1711112017

.,n AYt--

-S$-

u oyl-r tu,. ;,..'-,i',i, l, ;i',5*,,.,



⌒
|ノ ろ

ユ1-′′″ユカノ7
Departlllent of lndustrial Policy`&PromotiOn

(TSW)

NC Meeting dated 2lllll20l7- Case No. 20118/81 (M/s Apar Industries Limited )
(Advance Authorization No. 3410043391 dated 17.08.2017)

Advance Authorisation may be ratified as under:

l. Quantity of import item at Sl. No. 1 may be allowed as applied for i.e. 1 1 1.395 MT as
1.03 Kgs./Kg. content in the export product taking clue from sIoN c-7.

2. Word " relevant" may be pre-fixed with the description of import item at Sl. No. 2 and
its quantity may be allowed as 1095.276 MT as 1.02 Kgs./Kg. content in the export
product taking clue from SION C-7

Norms committee may take a view

Norms Committee Ⅱ
E)IPP No.12/79/2017-TSW/113 dated 17/11/2017

4吾 訴 ′鷹
Development Ofrlcer
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2lllll20l7- Case No. 7/18/81 (M/s Jindal SAW Limited ) (Advance
Authorization No. 0510403717 dated 18.08.2017)

Firm may be asked to submit the following information:

Information in respect of Sl. No. 4, 5 & 11 of Standard Deficiency Format,
separately for export items at 3 & 4.

Coating areas in export items at Sl. No. 3 & 4, supported by length & OD
of steel pipes
Thickness of ARO (DFBE) coating in export item at Sl. No. 3 & FBE
coating in export item at Sl. No. 4.
Detailed calculations/basis for the quantities of coating materials (Import
items at Sl. No. 17, 18 & 25, supported by coating thicknesses and
coating areas in export items and wastages claimed at each stage of
manufacture.

Norms committee may take a view

一 一″

一ノ″ 'し'/_
(S.K.Jain)

Development Offlcer
Norms ComEllittee II

DIPP No.12/79/2017-TSヽ″/114 datcd 17/11/2017

2.

3.

4.
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2lll1l20l7 - Case No. 9/15/81 (IWs Apar Industries Limited) (Advance
Authorization No. 03 I 08 I 5358 dated 23.08.2017)

Advance Authorisation may be ratified as under:

1. Net Weights of export products from Sl. No 1 to 10 may be specified as under:

sl.
No.

Net Export
weight (Kgs.)

Ｓ‐
．
Ｎ。

Net Export
weisht (Kes.)

Ｓ‐
．
Ｎ。

Net Exporl
weieht (Kss.)

1 78,236 5 1,413 9 27,204
つ
ん 120,440 6 201、 170 10 1143,623
3 2,499 7 2,568
4 30,291 ０

０ 45,147

Quantity of import item at Sl. No I viz. Copper Wire Rod(S mm dia)(E.C. Grade) may
be allowed as applied for i.e. 35115.4 Kgs. as 1.01 Kgs./Kg content in the export items
at Sl. No.7,8 &9.
Quantity of import item at Sl. No 2 viz. Primary Unalloyed Aluminium may be allowed
as applied for i.e. 1023814.9 Kgs. as 1.01 Kgs./Kg content in the export items at Sl. No.
Ito6,9&10.
Quantities of import item at Sl. No. 3 viz. XLPE Compound may be allowed as
1.025 Kgs./Kg content in the export items at Sl. No. 1 to 6 & 8 to 10, as claimed by the
firm.
Quantities of import item at Sl. No. 4 viz. Semi Conducting Compound may be allowed
as 1.025 Kgs./Kg content in the export items at Sl. No. 6, 8 &, 9, as claimed by the
firm.

Quantities of import item at Sl. No. 5 viz. PVC Resin may be allowed as 1.01 Kgs./Kg
content in the export items at Sl. No. 3,4 & 8 to 10, as claimed by the firm.
Quantity of import item at Sl. No. 6 viz. G I wire may be allowed as 1.01 Kgs./Kg
content in the export items at Sl. No. 3 & 8 , as claimed by the firm.
Quantities of import item at S1. No. 7 viz. HDPE may be allowed as 1.02 Kgs./Kg
content in the export items at Sl. No. 6,8 & 9, as claimed by the firm.
Quantity of import item at Sl. No. 8 viz. Co-Polymer Coated Aluminium Tape may be
allowed as 1.01 Kgs./Kg content in the export item at Sl. No. 6.

10. Quantities of import item at Sl. No. 9 viz. Plasticizer(DoP) may be allowed as
1.01 Kgs./Kg content in the export items at Sl. No. 3, 4 & 8 to 10, as claimed by the
firm.

Norms committee may take a view

Norms Committee II
DIPPNo. 1217912017-TSW/115 dated 17 lll/2017
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Lt-tt4efT

(S.K.Jain)
Development Officer
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2lllll20l7- - Case No. 13/18/81 (Nffs Veer Metals) (Advance
Authorization No. 0510403775 dated 23.08.2017)

Advance Authorisation may be ratified as under:

l. Words " of relevant grade & thickness may be suffixed with the description of import
item and its quantity may be allowed as 81.4 MT as 1.10 Kgs./Kg. content in the export
product

Norms committee may take a view

Norms Committee II
DIPP Nol2l79l20l7-TSW/1 l7 dated 17lttt20t7

乙 姦静 ¬ト
Development Offlcer
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2lllll20l7 - Case No.21118/81 (M/s Apar Industries Limited)
(Advance Authorization No. 34 10043412 dated 29.08.2017)

Advance Authorisation may be ratified as under:

1. Quantity of import item at Sl. No.l may be allowed as applied for i.e.

408.458 MT as 1.04 Kgs./Kg. content in the export product taking clue from
SION C-7.

2. Quantity of import item at Sl. No. 2 may be allowed as 469.2 Kms (35.659 MT)
inclusive of 2 oh wastage.

Norms committee may take a view

(S.K.Jain)
Development Officer

Norms Committee II
DIPPNo. 1217912017-TSWI l9 dated 1711112017
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2ltllt20l7 - Case No. 10/15/81 (M/s Apar Industries Limited) (Advance

Authorization No. 03 I 08 f 5906 dated 22.09.2017)

Advance Authorisation may be ratified as under:

1. Net Weights of export products from Sl. No 1 to 2l may be specified as under:

SI.

No.

Net Export
weight (Kgs.)

Ｓ‐
．
Ｎ。

Net Export
weight (Kgs.)

Sl.

No.
Net Exporl
weight (Kgs.)

SI.

No.
Net Export
weight (Kgs.)

1 3,420
ワ
′ 1、718 38,015 19 77.486

つ
乙 11,615

０
０ 2,696 4 46,352 20 65,863

０
つ 5、639 9 3,744 37.331 21 105,259

4 13,215 10 10.032 6 49,372

5 7,858 21,981 7 62,505

6 73.581 う
４ 30,004 8 60,997

l. Quantity of import item at Sl. No 1 viz. Primary Unalloyed Aluminium may be allowed

as 601,552 Kgs. for the export items at Sl. No. 1 to 3 & 7 to 2l,taking clue form

Engineering Table-5.
2. Quantity of import item at Sl. No 2 viz. Copper Wire Rod(8 mm dia)(E.C. Grade) may

be allowed as25l49 Kgs. as 1.01 Kgs./Kg content in the export items at Sl. No. 1 to 6.

3. Quantities of import item at Sl. No. 3 viz. XLPE Compound may be allowed as

1.025 Kgs./Kg content in the export items at Sl. No. I to 5, as claimed by the firm.
4. Quantities of import item at Sl. No. 4 viz. PVC Resin may be allowed as 1.01 Kgs./Kg

content in the export items at Sl. No. I to 6, as claimed by the firm.
5. Quantities of import item at Sl. No. 5 viz. Plasticizer(DoP) may be allowed as

l.0l Kgs./Kg content in the export items at Sl. No. 1 to 6, as claimed by the firm.
6. Quantity of import item at Sl. No. 6 viz. G I Wire may be allowed as 1.01 Kgs./Kg

content in the export item at Sl. No. 6 , as claimed by the firm.
7. Quantities of import item at Sl. No. I viz. Wooden Drums may be allowed as per

packing policy.

Norms committee may take a view

,"ffiff'*
Norms Committee II
DIPP No. 1217912017-TSW/I25 dated 17 l1ll20l7
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2111112017 - Case No. 16/18/81 (M/s Param Industries) (Advance
Authorization No. 03 f 08 I 60 I 4 dated 28.09.2017)

Firm may be asked to submit the following information:

1. Information in respect of Sl. No. 1 1 & 1 1A of Standard Deficiency Format.
2. Area of export item & import item.
3. Thickness of import item.

Norms committee may take a view

く百が句‐
Development Offlcer

Norms Committee I
DIPP No.12/79/2017-TSW/126 datcd 17/11/2017
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Departllllent of lndustrial Policy“ 髭Promotion

(TSW)

NC Meeting dated 2lllll20l7 - Case No. 17118/81 (M/s Param Industries) (Advance
Authorization No. 03 I 08 I 60 I 3 dated 28.09.2017)

Firm may be asked to submit the following information:

l. Information in respect of Sl. No. 1 I & I lA of Standard Deficiency Format.
2. Area of export item & import item.
3. Thickness of import item.

Norms committee may take a view

(S.Ko Jain)
Development Offlcer

′ ´ 務詰LJ L

Norms Committee I
DIPP No.12/79/2017-TSW/127 dated 17/11/2017
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(rsw)

NC Meeting dated 2lllll20l7 - Case No. 18/18/81 (M/s Rajhans Metals Private Limited)
(Advance Authorization No. 2410042282 dated 03.10.2017)

Advance Authorisation may be ratified as under:

l. Words" Containing Copper: 89 o/o, Zinc: 9o/o & Lead: 2o/o " may be suffixed with
the description of export item.

2. Quantity of import item at Sl. No.1 may be allowed as applied for i.e. 94340 Kgs.

as 1.06 Kgs./Kg. content in the export product taking clue from SION C-1167.

3. Quantity of import item at Sl. No. 2 may be allowed as 9180 as 1.02 Kgs./Kg.
content in the export product taking clue from SION C-1167.

Norms committee may take a view

4■ 語 Lヽi二
Development Offlcer

Norms Committee II
DIPP No. 1217912017-TSW/128 dated 17/11/2017
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Departrllent of lndustrial Policy“ &Promotion

(TSW)

NC Meeting dated 2lllll20l7 - Case No. 15/18/81 (M/s Arfin India Limited) (Advance

Authorization No. 081014f 078 dated 05.10.2017)

Advance Authorisation may be ratified as under:

l. Taking clue from SION C-27, quantity of import item namely, Aluminium Ingots

may be allowed as 265 MT as 1.06 Kgs./Kg. content in the export products.

Norms committee may take a view

,1-'-'-6ig-rL
'v (s.K.Jain)

Development Officer

Norms Collllmittee II

DIPP No.12/79/2017-TSW/129 dated 17/11/2017
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Development Offlcer

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2lllll20l7- Case No. 22118/81 (M/s Apar Industries Limited )
(Advance Authorization No. 3410043524 dated 09.10.2017)

Advance Authorisation may be ratified as under:

1. Word " relevant" may be pre-fixed with the description of import item at Sl. No. I and

its quantity may be allowed as applied for i.e. 385.416 MT as l.0l Kgs./Kg. content in
the export product.

2. Import items at Sl. No. 2 & 3 may be allowed as per packing policy.

Norms committee may take a view

Norms Committee II
DIPPNo. 1217912017-TSW/130 dated 17llll20l7
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2l/lll20l7 - Case No. 8/18/81(M/s KEI Industries Limited) (Advance
Authorization No. 0510404280 dated 13.10.2017)

Firm may be asked to submit the following information:

1. Net weight of each Cable
2. Material balancing viz. net content of each imported and indigenous input, for

each cable.
3. Tabular statement giving total requirement of each raw material, export product

wise.
Norms committee mav take a view

Norms Committee Ⅱ
DIPP No.12/79/2017-TSW/131  datcd 17/11/2017

く二.薦叫
Development Officer
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Development Offlcer

Departllllent of lndustrial Policy“ 髭Promotion

(TSW)

NC Meeting dated 2lllll20l7 - Case No. 9/18/81 (M/s Panasonic Appliances India Co.
Ltd.) (Advance Authorization No. 0410163600 dated 17.10.2017)

Firm may be asked to submit the following information:

1. Details of import items at S1. No. 1 to 5 and their specific use in export items.
2. Information in respect of Sl. No. l1 & 11A of Standard Deficiency Format import,

for items at Sl. No. 1 to 5.

3. Total length of import item at Sl. No. 6 in addition to its weight.
4. Detailed calculations for the quantity of import item No. 6.

Norms committee may take a view

Norms CoIIImittee I

DIPP No.12/79/2017-TSW/133 dated 17/11/2017
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 2lllll20l7 - Case No. A/R-267 (M/s Luxfer Uttam India Pvt. Limited)
(Advance Authorization No. 0510401771 dated 23.02.2017)

Advance Authorisation mav be ratified as under:

l. Quantities of import items at Sl. No. 1,2 & 3 may be allowed as applied for
i.e. 168 Nos., 630 Nos. & 32 Nos. respectively on net to net basis,

Norms committee may take a view

(S.K.Jain)
Development Officer

Norms Committee I
DIPP No. 1217912017-TSW267-AiR dated 17 llll20l7
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